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- CENTRAL ADMINISTRATIVE TRIBUNAL ::.
' GUWAHATI BENCH. ‘.
O.A /K. No. 22/2000 of
DATE OF DECISTON &8.3.0l....
~ -- SRi. Harendra -Narayan Singh - = o — w . .. _ .. PETITIONER(S)
Mr. G.N:.Das _  © ADVOCATE FOR THE
D Al PETITIONER(S)
_ VERSUS =
Union of India & Ors. . RESPONDENT(S)

\

_ADVOCATE FOR THE
RESPONDENTS

-ramllﬂﬂ'mlﬁuﬂ:ﬂ“fvusu“ﬁ—.st"&t‘ﬂ nnqsnmmm:-

THE HON'BLE MR. JUSTICE D.N.CHOWHURY, VICE-CHAIRMAN.

THE HON'BLE MR. K.K.SHARMA, MEMBER(A).

1. Whether Reporters of local papers may be allowed to see the
Judgment ? o '

2. To be referred to the Reporter or not ?

o

3. Whether their Lordships wish to see the fair copy of the .
judgment ?

Whether the judgment is to be cifculatad.tc the other Benches ?

Judgmeht delivered by Hon'ble Vice-Chairman.

.



i
q
i
1
B
1

\,4/“//

t
i
i
1
i
i

CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 92 of 2000.

Date of order : This the 16th day of March, 2001.

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.
Hon'ble Mr. K.K.Sharma, Member (A).

Shri Harendra Narayan Singha
Son of Late Girish Ch. Singha
Area Organiser

Special Service Bureau

(8SB), Bomdila West Kameng District,

Arunachal Pradesh ...Applicant.

By Advocate Mr. G.N.Das.
-versus-

1. Union of India
(Represented by the Secretary to the
Government of India,

Ministry of Cabinet Affairs,
New Delhi).

2. Director General of Security,
Bikaner House, Shahjahan Road,
New Delhi-110011.

3. Principal Director,
S.S.B., East Block-V,
R.K.Puram,

New Deihi-110066.

4. Director, S.S.B.,
Block V East, R.K.Puram,
New Delhi-110066.

5. ‘Divisional Organiser
North Assam'Division,
S.S.B., Tezpur
District-Sonitpur(Assam).

6. D.I.G., S.S.B.,
North Assam Division,
SSB, Tezpur
District-Sonitpur(Assam)
‘ ....Respondents
By Advocate Mr. A.Deb Roy, Sr. C.G.S.C.

ORDER (ORAL)

CHOWDHURY J.(V.C.).

This application has been filed under Section 19
of the Administrative Tribunals Act, 1985 assailing the

adverse remarks recorded in the Annual Confidential Report
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for the year 1993-94 and promoting the respondent no. 3 and
thereby superseding the applicant from promotion and also
the order dated 29.12.1999 passed by the respondent no. 3
rejecting the representation of the applicant. The basic
facts relevant for the purpose of adjudication are summed
up below :

vThe applicant is presently holdingfthe post of
Area Organiser in the Special Service Bureau (hereinafter
referred to as SSB). The applicant initially joined this
organisation on 27.4.1967. Circle Organiser. Subsequently
he was prohoted to the post of Sub Area Organiser on
24.4.1995 and thereafter he was promoted to the post Area
Organiser on5;3.84._ As per the SSB (Senior Executive)
Service Rules, 1977 the Area Organiser with a minimum of 8
years of regqular service is required to be promoted to the
rank of Deputy Director/D.I.G.. The applicant became
eligible for promotion in the year 1992. During the vyear
1994-95 the applicant was posted at Kokrajhar as Area
Organiser for the period between April 1991 and July 1995.
The post of Deputy Inspector General (hereinafter referred
tc as D.I.G.) heading the North Assam Division at Tezpur
was vacant andv consequently fhe Inspector
General/Divisional'Organiser at Tezpur was holding both the
posts concqrrently. Shri S.K. Sharma was the Inspector
General/Divisional’Organiser at Tezpur at that time. Sri
Sharma while function as Deputy Inspector General at Tezpur

in addition to his own duties as Inspector

- General/Divisional Organiser had initiated the A.C.R. of

the applicant for the year 1993-94 in the absence of the
DIG. It was stated that the reporting officer graded the
applicant very good in the ACR of the applicant for ‘the
year 1993-94 énd in the general remarks column it was shown
by Sri Sharma, reporting officer remarked that the

applicant was fit to get promotion in turn. The same Sri

Contd..



in this case acted as Reviewing Officer as he was the
Inspector General/Divisional Organiser at Texpur at that
relevant time. He summed up his remark that the performance of
the applicant was not up to the expectation. The Reviewing
Officer made the adverse remark for the ACR of 1993-94
against the applicant in the absence of the D.I.G. The said
adverse remark was communicated to the applicant vide
memorandum No. NAD/CON/ACR-7/94(73) dated 27.6.1994 by the
Divisional Organiser. The full extract of the said
communication is reproduced below :
"o In his ACR for 1993-94 in respect of Shri
H.N.Singha, Area Organiser, it has been commendted
upon that he is an experienced officer but his
performance has not been upto expectation. The
officer has been finally grades as 'Average.'
2. Shri H.N.Singha is expected to make efforts
to improve upon and make good of the deficiencies.
However he may like to represent to the competent
against the aforesaid remarks within 30 (thirty)
days of the receipt of this memorandum.
3. This memo is issued in duplicate - one copy

of which should be returned promptly to this office
duly accepted and signed by Shri H.N.Singha, AO."

"2® 77 " "The applicant- submitted a representation dated

42.831994Mwith;pnaYer for expunction of the adverse remarks.
The applicant k;zferred a certificate issued by the Area
Organiser, Kokrajhar testifying that the representation of the
applicant, Area Orgéniser, SSB, Kokrajhar on his A.C.R. for
the year 1993-94 was sent to New Delhi, vide A.O. SSB,
Kokrajhar office No. 432 dated 12.8.94 under Registered letter
Receipt.No. 2234 dated 14.8.1994 of Kokrajhar Post Office. The
applicant thefeafter also submitted a representation to the
Principal Director, SSB, New Delhi through proper éhannel. The

 said representation of the applicant was forwared by the Dy

Deputy Director General on 18.10.1996 to the Divisional

A

' get any appfépfiateﬁféspbnSeﬁihg applicant findlly submitted a

Qrganiser, Manipur and Nagaland Division, Imphai. Failing to

- .
[ '

L-/<V/ " representation dated 25.6.1997 directly . to 'the' Director

Contd...
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General of Security, Cabinet Secretariat praying for
expunction of adverse remarks ﬁade in the ACR of 1993-94.

The applicant thereafter moved the Tribunal by way of the
instant O.A. challenging the adverse entry and also praying
for a direction for consideration of promotion to the post of
DIG from the date when his juniors»were s0 promoted; By order
dated 17.3.1998 the representation dated 6.12.1997 submitted
by the applicant was rejected during the pendency of the O.A..
The Tribunal finally disposed of the O0.A. by order dated
16.11.1999 setting aside the order dated 17.3.1999 and
directing the respodents to dispose of thebrepreséntation of
the applicant by a reasoned order. The Tribunal also
disaproved the conduct of the respondents in disposing the
representation pending disposal of the application on the face
of the provisions of the Administrative Tribunals Act. By the
impugned order dated 29.12.99 the aforesaid representation
dated 25.6.97 was finally rejected by the Principal' Director,
Director General of Security, New Delhi.. Hence the
application.

2. Mr. G.N.Das, learned counsel for the applicant
submitted that on 9.4.1997 twoijunior officers were promoted
to the post of DIG superseding the claim of the applicant. Mr.
G.N.Das submitted that the respondents could not have 'bye
passed the case of the applicant for promotion on the basis of
purported ACR for the year 1993;94, against which
representations were pending before the authority. The learned
counsel for the applicant further submitted that the adverse
entry in the ACR for the year 1993-94 was reviewed by the same
officer who also happened to be the reporting officér. The
learned counsel submitted that the repbrfing officer (the same
officer) found the applicant fit for promction and after
three.months the same officer found fault with the applicant
and made_ the aforesaid adverse entry. - The learned counsel

Contd. ...
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further submitted that the conduct of the Reviewing Officer -
Sri S.K.Sharma was improper since .the same authority ‘alsé happened to-°
be the reporting officer. Mr. G.N.Das lastly assailing the
impugne order dated 29.12.99 issued by th respondent No.2
submitted that while disposing the representation of the
applicant did not apply its mind to the material facts  as
pointed out in his repreSentation and mecahnically passed the
impugned order. Mr. A.Deb Roy, learned Sr. C.G.S.C. countering
the submission of the 1learned counsel for - the applicant
submitted that the case of the applicant was duly considered
by the Departmental Promotion Committee and since the
applicant did not obtain the bench mark the DPC could not.
considered him fit for promotion. Mr. Deb Roy further
submitted that since it was the slection post other junior
officer who had higher bench mark "were considered for
promotion. He further submitted that respondent no.3 did not
find any merit in the representation of the applcant dated
6.12.9177 and accordingly rejected.

3. Admittedly the represenation of thev applicant for
the first time disposed of on 17.3.1998 which was set aside
bythe Tribunal on 16.11.1999 in O0.A. No.213/97. The DPC held
on 1.4.97. The DPC could not have acted on the alleged adverse
entry made in the ACR for the year 1993-94. The law in this
regard is well settled in view of the decision rendered in the
case of Gurdial singh Fijis (AIR 1979 SC 1622) followed in
relied upon 1n the case of Amar Kant Choudhary vs. State of
Bihar & Ors (1984 SC 531). That apart the aCR recorded by Sri
S.K.Sharma the then 1IG/Divisional Organiser,Tezpur who was
also holding the charge of DIG of the Division could not have
acted as Reviewing Officer. For that ground also the ACR of
the applicant for the year 1993-94 ought not to have been
acted upon. The respondents could ha§e remedied the situation
by placing the ACR before the superior officer which was not

Contd..



\,

trd

N4

done in this case.

5. The respondent No.2 while rejecting the
representation of the applicant pursuant to the direction of
the Tribunal did not go into those aspects of the matter and
passed the order without taking into account the relevant
facts. We held that the respondents were not justified in
overlooking the case of the applicant for promotion in the
year 1997 on the basis of ACR of 1993-94 and accordingly
direct the respondents to hold review DPC to consider the
case of the applicant on the basis of the available rebrds
without taking into account the ACé for the year 1993-94. 1In
the circumstances the order dated 29.12.1999 cannot be upheld
and accordingly the same is set aside. The respondents afe
also directed to complete the aforesaid exercise within a
period of three months from the date of receipt of a certified
copy of this order.

6. The application is allowed to the extent indicated

bove. There shall, however no .order as to costs.

K e
(K.K.Sharma) (D.N.CHOWDHURY)
Member Vice-Chairman

s
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(An application U/s 19 of the Administrative Tribunals |

Ocfe NO. 7’% __/2000.

Act, 1985).

Shri Harendra Narayan Singha\
Son of Late Girish Ch. Singha
Area Organiser |
Special Seivice Bureau

(SSB.) Bomdild West kameng
District:~Arunachal Pradesh.

e A})plicant.

- Bersus -

1) Union of India (represented 'by' the
' Secretary to the Govt, of tIndia ,
| Ministry of Cabinet Affairs, |
New Delhi ). |

2) Director General of Security,Bikaner

'House, Shahjahan Road, New Delhi-110011. -

3) Principal Director s Se S. B. ’
East Block-V, R.K,Puram , '
New Delhi-1100566.

4) Director, S.S.B.,
Block-V East,R.K.Puran,
New Delhi-110066 .

contd. LR N
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5) Divisional Organiser,
North Assam Division,
S,S.B:, Tezpur
District:-Sonitpur (Assam).

6) D.I.G., SSB,
North Assam, Division,

SSB, Tezpur

Distriét:-Sonitpur (Assam).

coe Respondents.

1s PARTICULARS OF THE ORDER AGAINST WHICH THE

APPLICATION IS MADE :-

(73) dated 27.6.94 issuved by the Divisional Organi-

seri,Nbxth Kgs;m Division;S.S.B., Tezpur-(Respon-
dent No.5) whereby some adverse remarks recorded in

the A.C.R. of the applicant for the year 1993-94 .

were communicated to the applicant .

2) ~ Office memorandum No. 22/SSB/A-82(18)-
11-3667-69 dated 29.12.99 issued by the Principal

Director of the SSB, New Delhi (Respondent No.3)
. . ]
whereby the representation dated 25.6.97 submitted

by the applicant against the adverse remarks recor-

ded in his A.C.R. for the year 1993-94 was rejected
by taking into consideration 3 (three) alleged

warnings issued to the applicant in writing which

contde.e

1) Office memorandum No.NAD/CON/ACR-7/94

qt‘
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Were not received by the applicant . It appeared
_from the memorandu@ that the representation dated
12.8.94 filed by the applicant praying_fdr expunc-~
tion of the said adverse remarks was not received
in the Directorate , although the Area Organiser,
SSB, Kokrajhar, by his certificate dated 29.8.97,
had confirmed that the said repreésentation 'was.
duly sent to the Director, SSB, Block-V,R.K.Puram,
New Delhi under Registered letter Receipt No,2334
dated 14.8.94 of Kokrajhar Post Office .

A\

23 JURISDICTION OF THE TRIBUNAL:-

The applicant declares that the subject-
matter of the order against which he wants redressal

is within the jurisdiction of the Tribunal .

3: LIMITATION:-

The applicant further declares that the

application is within the limitation prescribed U's
21 of the Administratiye Tribunals Act, 1985,

FACTS OF THE CASE s

H
*8

1) That the applicant was duly selected and
appointed as the Circle Organiser in the Special
Service Bureau (S,S.B. in short) and he joined this
'auguét organisatien as such on 27.4.67. He was sub-

sequently promoted to the rank of Sub-Area Organiser

L3

contd...
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on 24.4.75 and , thereafter, he was further promoted
to the'rank of Area.Organiser on 5.3.84 and since

then he has been functioning as such in various places.

Since the date 6fAhis joining service , the applicant

" had been discharging his duties sincerely, heonestly- -

and to the best of his ability. As per the existing
provisions of the SSB (Senlor Executive) Service

Rules, 1977, an Area Orgam.ser with a minimus“ of

'8 years' of regular service is eligible to be Promo—

ted to the rank of Deputy Director /&hI.GL and the
applicant became eligible to be promoted to the rank

" of D.I.G in 1992 .

- 2) That there are five different areas in -

the North Assam.Division of the SSB, namely,Tinsukia,
North Lakhimpur, Tezpur,North Kamrup and Kokrajhar

of which Kokrajhar is considered to be the most
difficult area and during the period in question ,

the applicant was heading the area as the Area _
Organiser from April, 1991 to July, 199. There aré
four Divisions, namely, 1) Manipur and Nagaland
Division (2) Meghalaya Division (3) Arunachal Pradesh
Divislon and (4) North Assam Division in the North-
East Zone of the Organisation. In the North-Eastern "

" Zone, the Kokrajhar area secured the third position

in the Zone during 1993-94, Apart from the above,

' .the applicant achieved double the annual target in -

respect of National Integration Camps .

3) That during 1993.94, the applicant was

bosted in Kokrajhar area as the Area Organiser .

%
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The post of Deputy Inspector General (D.I‘G. in short)
heading the North Assam Division at Tezpur ~was
.lying vacant and consequently the Inspector General/

1 X i . Divisionél Organiser at Tezpur was holding both‘the

£s concurrently . Shri S.K.Sharma was the inspeeter

General/Divisionei Organiser at Tezpur at the rele-
vant time. It subsequently appeared that Shri S K.

: Sharma, while functioning as the Deputy Inspector
General at Tezpur in addition to his own duties as
the Inspector General/Divisional Organiser at Tezpur
had initiated the A;C;R ‘of'the applicant. for the
year 1993-94 in the absence of the D. I.G. and that
he had also acted as the Rev1ewing Officer, It was

" highly arbitrary , illegal and unjustified that Shri

S.K.Sharma being'the ﬁeviewing Officer had. initiated

the A.C.R. of the applicant for the year 1993-94 and

——

he recorded the adverse entr1/§» , as stated above,

as the Reviewing authority without recording any
reason although he disagreed with his own recordings

in the A.C.R. ,as the Initiating Officer without re-

/ﬁj;/erding any reasons whatsoever specially when the

down/grading the remarks by the reviewing authority

i .. had specific bearing on the promotional prospects

| ~ of the applicant .

- . J . . . ) ~
It would be pertinent to mention here

that the object of making and communicating edverse

remarks recorded in the A.C.R.. of an Officer is to-
give him an opportunity to improve his performances,
conduct or character and it should not be understood

in terms of punishment . It should act as an advice

e%L¢v2~g”‘ M. LD

contd,..
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6.

to the Officer concerned so that he can act in accor-

" dance with the advice and improve his career prospects.

4). That the applicant became shocked ahd
sutprised to have recéived,on 20.7.94, the confiden-
tial memo No, NAQ/Coq/Ac&/z/94(73) dated 27.6.94 iss-
ued bf the Divisional-Organiéer' S.S. Bs , (North Assam -
Division) Tezpur whereby certain adverse remarks were
recorded in the A.C.R. of the applicant for the year
1993.94. It was commented upon that the applicant |

‘was an éxperienced Officer but his performance had

not been up to expectation. The applicant has-been

flnally graded as ®Average® .

Copy of the said memorandum dated 27.6.94-'

is annexed herewith and marked as

Annegure -I,

. S S

5) That, immediately on receiptlthe. said
adverse remarks the applicant, on 12.8.94, submitfed
a representation addressed to the Director,S-S.B:,

New Delhi (Respondent No.4) praying for expunction -

of "édverse" entry recorded in his ﬁuC R. for the
vty

year 1993.94, which was thhln Yrzee / days from the

date of receipt of the ;ommunication « The aforesaid
representat;on waé_quly forwarded to the Director,

SSB, New Deiﬁi %1&§9ﬁ§£% Organiser's, SSB., Kokrajhar. 
office memo fno 432 dated 12.8.94 under registered

letter receipt No.2334 dated 14.8.94 of Kokrajhar
Post Office .

Copy of the said representation dated
12.8.94 and the receipt of the forwarding
letter is annexed h®rewith and marked
as Annexuré-IT and II(A) respectively.

éﬂavagA.IJT.JLJ?QA : | '~

contd..
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6) That, as there was no response as to

thevfate of the representation submitted by the

@0

applicant as far back[on_12.8.94, the applicant again

submitted a representation, on 9.9.96 addressed to
the Principal Director, S.S.B. ,New Delhi (Respondent

No.3 ) with reference to his earlier representation ot

192.8.94 addressed to the Director S.S.B. New Delhi

(Bespohdent No.4) . praying for espunction of the
wAdverse® remarks. The representation was duly for-
warded by the D.I.8., S.S.B., Kohima, by his Office
memo No. DIGK/HNS/AOS/PF/98/738 dated 18.10.96, to
the Divisional Organiser, S;S.B. Manipur and Nagaland
Division, Imphal for onward submission to tpe Prinpipah

Director, S.S.B., New Delhi (Respondent No. 3).

A copy of the forwarding letter 18.10.96
forwa:ding the representation dated .

9.9.96 is annexed herewith and marked

as Annexdre-III }

73 That, the applicant,"waé'wondering_as to
why no action whatsoever was taken by the competént
authority to consider the representation submitted
by the applicant in this regardg, Finding no way
out, the_applicaﬁt submitted another representation
on 25. 6,97, addressed the Director General of Secu-
rity, S.S.B.,NéwlDelhi (Respondent No.2) on the

subject .
- Copy of the representation dated 25.6.97

addressed to the Director General of
Secuirty is ‘annexed herewith and marked

as Annexure- IV.

M /VY'.L—%A '

contd,.,, - .
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- 8) That, during the pendency of the said
representations praying for expunction of the adverse
remarks recorded in the ACR of the applicant for the
year 1993-94, as stated above, the D.P.C. for selé-
ction of candidates for promotion to the rank of .
D, I.G./Dy. Director was held on 9.4.97 and in terms
of the Select list prepared by this D,P,C., Shri
Lebsang Rinchin and G.S. Sayana who were junior to
the applicant were promoted to the rank of D.I.G.
superseding the applicant in 1997. It would Be rele-
vant to mention here that the name of the applicant
appeared at serial No,2 while the names of Shri
L.Rinchin and G.S, Sayana were reflected'against“
serials No.4 and 6 respectively in the Seniority List
of Area Organisers in S.S.B. as on 30.11.95, as ¢ir-
culated by the Divisicnal Organiser, SSB, Manipur and
Nagaland Division, Imphal .

| It would be relevant to point out that,
the representation filed by the applicant against '
the adverse remarks recorded in his A.C.R. for
1993-94 was kept pending by the authority till the
D.P.C. met on 9.4.97 « The principles of natural
 justice warrant that an adverse report recorded in -
A.C.R. cannot be acted upon unless the representation
filed against it is finally disposed of and as such
non-inclusion of the applicaht in the Select List by

the D.P.C. is not sustainable in law.

Copy of the said seniority list is
annexed herewith and marked as

Annexure-V.

contd. .a
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9) That the applicant begs to state and'
submit that, as stated above, the respbndent-autho—”
rities placed the A.C.R. of the applicant for five
ye'ars“, namely, 1992-93, 1993-94, 1994-95, 1995-1996
and 1996-1997 before the D. P.C. Whlch met on |

9.4.97 and the A.C.R. for the year 1993-94 contai-‘ |

ning the adverse entries was also considered by the
D.P.C. for which the applicant could not get through
in the Selection . It would be pertinent to mention
here that immediatelylon receipt of‘théAcopies of
the adversé entries , he , on 12.8.94, submitted

the representation against the adverse entries

which wastfpllowéd by representations dated 9,9.96

and 25,697 but surprisingly, the authorities, for

reason$ best known to them only, did not disposé

~ of the said representation . The authorities, on

- the one hand, kept the representations pending"

while, on the other hand, the ACR containing the
adverse éhtrieszﬁi;em the'year 1993-.94 was placed
before the ﬁ.?;c. although such ad&eise’entries p
could not be acted up when the representations
fifed by the applicant against these entries were

pending with the authorities .

10) That the applicant begs to state and

|

submit that Shri G.S.Sayana, who was much junior
to the applicant joined as the D.I.G., SSB at

Kohima in October, 1997 where the abplicant was
functioning as the Area Organiser(Stéff);' The

apblicant prayed for his transfer from Kohima'

contd, ..
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with a view to avolding an embarrassing situation

- to work under a junior Officer and the authorities

. considered his case and transferred him to Arunachal
Pradesh Division,SSB and posted as Area Oiganiser,
SSB, Bomdila where he joined on 5.1.98 and since

then the applicant has been functioning as such .

1)  That the applicant begs to state and
submit that the authorities had also circulated a
seniority list of Area Organisers as on 1.1.94 carlier
by memorandum No. 11/1(%)/94/301-02 dated 10.1.94.
The name of the applicant appeared at Serial No. 2
in this_seniority‘list'also. The names of Shri
S;K;Chékrabbrty and T.Namgial were'reflected aga-
o S ' ' '
inst semier/ No.5 and 7 respectively . Although
Shri S.K.Chakraborty and Shri T.Namgial were
junior to the applicant, both of them were promoted
to the rank of Dy.'Inépector General in 1995 itself

superseding the applicant .

It would be relevant to mentioh here

that the authorities, by memorandum dated 25.12.89,
the S.S.B.. (Senior Executive) Service Rules,1977

- were aménded whereby an Area QOrganiser with minimum
of 8 years' regular service in the grade would be
eligible for promotion to the rank of D.I.G. and

as such the applicant also became eligible for such

promotion at the relevant time .

Copy of the seniority list of Area

Organisers as on 1.1.94 circulated by

memorandun dated 10.1.04 and a copy

| FtAn B Aﬁ"JL“77* o contd...



11.

N of the memorandum dated 21.12.89 amend-
ing the SSB (Senior Executive) Service

Rules, 1977 are annexed herewith and

marked as Annexure-VI and VII respectively.
12) . That the applicant begs to 'state and
submit that the applicant, while functioning as the
Area Organiser, SSB, Kbkrajhar'had achieved double

the annual target in respect of conducting National
Integration Camps du;ing the year 1993-94 . The

applicant conducted 202 National Integration Camps
as against the target of 100 . -

A copy of the certificate dated 29.8.97
issued by Shri G.N.Deka, Area Organiser,
SSB, Kokrajhar in this regard is annexed

herewith and marked as Aﬁhexure-VIII .

- 13) : That the applicant begs to state and

" submit that the Kokrajhar Area of the SSB, while it

LR

was being headed by the applicént,'was ad judged as
the Best Area of the S.S.B. of North Assam Di&ision 

1
in the North Eastern Region (Zonal) Best Area compe-

tition held at Group Centre, SSB, Debendranagar w.e.

from 5.10.93 to 13.10.93 .

A cerfificate dated 29.8.97 issued By
Shri G N.Deka, Area Organiser, SSB ,
* { ’
Kokrajhar in this regard is annexed

heréwith and marked as Ahnexure-IX;

contd, ..
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14) That the applicant became highly aggrieQed
w1th ‘the action of the respondent-authorities and as
such he ‘in September, 1997, filed an application before
this Hon'ble Tribunal challenging the adverse remarks -
and seeking a direction to the respondents to coneider
the case of the epplicant for promotion to the rank of
D.1.G. with other consequential benefits which was
numbered Z¢ and admitted as 0. A, No. 213/1997 . The
respondents submitted writéen statements wherein,amonge
others, it was specifically stated that the applicant
was issued'with a written warning and displeasuré of
the Director, SSB, New Delhi by his letter dated
4.9.93. No mention whatsoever was made in the said
reply as regards issuance of any other warning to -
" the applicant .(The applicant craves leave of this
Hon'ble Tribunal to produce and rely- on the affidavit

at the time of hearing ) .

15) - That during the pendency of the application
before this Hon'ble Tribdnal, the applicant.recerved a
A

AP e YTy

- copy of the extract of memorandum dated 6.3.98'iSsuedVI5

by the Director, SSB, , New Delhi from the Divisional -
Organiser, SSB , AP, Divisron y @S communicated by
him in memorandum dated 17.3.98 informing him that
after going through the records, it was felt that

there was no justification in amending the remarks .

Copy of the said extract, as communicated
by the D.I. «s AP, Division, S. S.B., ,
Itanagar by his office memo No, AR/CONE/A—1
(8) 98 dated 17.3.98 is annexed herewith

and marked as Annexure- X.'

M% SV W& "

contd....
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16) That the applicant begs to state that

the department had produced the relevant A.C.R. of
the applicant at the time of hearing and this Hon'ble

Tribunal was pleased to peruse the same .

17) That this Hon'ble Tribunél, after hea-
ring all concerned, by order dated 16.11.99, held .. .
that the order dated 17.3.98 ought not to have been
issued since the épplication was pending before
this Hon'ble Tribunal. This Hon'ble Tribunal, after
perusing the ACR for 1993-94, held that the grading
obtained by the applicant was "very good" and that
in the general remargs'Section, ié—Was s hown that |
the applicant was fit to get promotion in tprn but
that the Reviewing Officer had summed up his remark
as " a experienced Officef but his performance has
not been upto expectation®. This Hon'ble Tribunal
held that there was no explanation as to wby‘ the

applicant deserved such adverse remarks from_ the

" Reviewing Officer and it was not known on what

basis the Reviewing Officer came to such a conclu-

sion.,Accordingly)the order dated 17.3.98 was set

"

of the representation of the applicant by a reasoned

order as to how the adverse remarks could be made.

Copy of the order dated 16.11.99 is ann--

exed herewith and marked as-Annéidre-Xi.”ﬁ

18) That, " in compliance with the said order

/7

dated 16,11.99 passed by this Hon'ble Tribunal,bhe

contd. ..
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Principal Director, S.S.B., New Delhi (Respondent

‘No. 3) disposed of the representation dated 25.6.97

(Annexure-1IV) submitted by the applicant. Tpe app--

licant has now received the said impugned order

dated 29.12.99 passed by the Respondenf No. 3 whereby .
the representation was disposed of by rejecting the
same by taking into consideration 3 (three). further ~
alleged warnings which was never received by the
épblicant and about which no méntion had been made

in the earlier communications and also in the affi.

"davit filed fited by the department earlier .

-~

| - It would be pertinent to mention here that
the Principal Director (Respondent No.3) had denied
to have received the representation dated 12.8.94
{Annexure-II) challenging the adverse remarks recor-

ded in the A.C.R. of the applicant during 1993-94.
' : /

.quy of the said impugned order dated
29, 12,99 is annexed herewith and marked

as Annéxure-XII._

AN

19) That the applicant begs to state that he’
has reason to believe that Shri S.K.Sharma, the ‘

then Divisional Organiser, SSB, North Assem Divi- .
sion, Tezpur was‘also holding the charge of the

post of D, I.G., SSB, North Assam Division,Tezpur

as the said post was lying vacant at the relevant

.

‘time . Shri S.K.Sharma, as D, L.G., had initiated the

A.C.R. of the applicant and also reviewed the s ame

in his capacity as the Divisional Organiser which

contdeo.
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~is highly arbitrary and irregular that the same’
Officer made contradictory report against the app-
licant and this fact would be appareht,from the
A.C.R. which may kindly be called for by this
Hon'ble Tribunal . | |

20) . That the applicant has become highly
aggrieved by the aforesaid impugned order:dated
29.12,99 and as such he is approaching this Hon'ble

Tribunal praying for relief .

5 : GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :-—

I) ' For that the respondenf.-authorit? is
‘required to dispose of the representation'filed'bi
the applicaht within the prescribed time limit of
3 monthé and thgt not having been done, the'action’
of the authority in denying promotion to the appli-

cant is bad in law and liable to be set.aside.

1I) For that the impugned order dated
29.12., 99 passed by the Respondent No.3 does not .
‘contain any reason in rejecting the pending repre-
sentation although this Hon'ble Tribunal specifiéally
, directed, by order dated 16.11.99, the respondents
to dispose of the representation of the épblicant,
by a reasoned order as to how the adverse remarks
could be made and therefore the action of the res-
pondent-authority in summarily rejecting the repre-

sentation is bad in law and liable to be set aside.

d

contde..
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ITII) . ror that non-consideration of the
.representation filed by the applicant in strict
compliance of the Airection dated 16.11.99 given
by this Hon'ble Tribunal amounts to malice in
law and as such the action of the authority is

bad in law and liable toO be set aside.

v) For that the authority has taken
éxtraneous matters into consideration while re-
ject ing the representation of the applicént and
as such the action of the authority’ is bad in

law and liable to be set aside.

v) For that in accordance with the
rules of natural justice, an adverse report in
the A.C.R. Oof the applicant cannot be acted
upon to deny pramotional opportunities to the
applicarit without deciding, while considering
the explanation offered by the applicant in his
representation, whether the impugned adverse
report is justified or not and as such the D.P.C.
coanmitted a serious illegality by not .including
the applicant in the select list for his pro-

motion to the next higher grade Of - DalaGe

vI) For that the DR is required to
éonsider the case of the applicant for prano-
tion to the next higher grade of D.I.Ge. without
taking the impugned adverse'entries into consi-

deration as the representation against the ad-
verse remarks for 1993-94 was pending till then
and that not having been done, the action of the
shithor1E§~ i ydeny iRgypran 6 PBREELEE EPPL2ORNE

» (Y

contde .
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1is bad in law and liable to be set aside.

VII) For that the I.G.P., SSB, (Shri S.K.

Sharma), while holding dual charge of the D, I.G.
SSB,temporarily, initiated the A.C.R. of the appli-
cant and nothing adverse had been'recorded but
surprisingly, the same Officer, while functioning

as the Reviewing Officer as the .G P., recoidéa
the impugned adverse remarks contradicting his
ownjggégfgings and as such the action of the Officer
is illegal, arbitrary and malicious which cannot be
éustained in law and the entire exercise leading

to the exclusion of the applicant from the select
list prepared by the D.P.C. on 9.4.97 should be -

struck down on this ground alone .

VIII) For that the applicant has been sub-
jected to untold sufferings in the matter of his
promotion to the next higher grade of D.I.G for no

fault on his part'and as such this is a fit case
<

Where thls Hon'ble Trlbunal w1ll exercise Jurqdic-

tion and grant relief,

IX} For tha%, in any view of the’matter,
the impugned action of.authority in denying promo-
tion to the applicant illegally is bad in law. and

liable to be set aside,

contd...
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"6 s+ DETAILS OF REMEDIES EXHAUSTED :-

The applicant filed a .representation aga-

inst the adverse remarks recorded in A.C.R. of the

applicant in 1993-94 and it has been disposed of now

by a non-speaking order as directed by this Hon'ble

Tribunal,

7 : MATTERS NOT PREVIQUSLY FILED OR PENDING WITH

ANY OTHER COURT :-

.. The applicant further declares that-he has -

not previously filed any application, writ petition

or suit regarding the matter in respect of whichvthis
application has been ﬁade before any Court or ény |
other authority or any other Bench or the‘Tribunal
not any such application, writ petition or suit is

pending before any of them ,

»

8 : RELIEF SOUGHT:=

It.is, therefore, prayed that your
Lordships would be pleased to admit this
application , call for the entire records of
the case, ask the respondents to show cause
as to why the impugned orders dated 27;6.94
and 29,1299 should hot be set aSide and qua-

shed and after perusing the causes shown, if

contdas..
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any, and hearing the parties, set aside and quash.‘
the impugneq'orders dated 27.6.94 {Annexure-I)
and 29.12.99 (Annexure-XII) and further direct
the respondents that the case of the applicant '
e fatews IFC |
be~consideredlfor promotion to the next higher
rank of D.i.G._from the date when his juniors,
namely, Lebsang Rinchin and G. S. Sayana were
so promoted on the-basis of selectvlist prepared
r by the D.P.C. which met on 9.4.97 with all

consequential benefits and/or pass any other

order/orders as Your Lordships may ¢eem it

!

and proper .

5
ra

Andhfor this act of kihdness,fthe appliéant, as in

‘duty bound, shall ever pray.

9 : INTERIM ORDER, IF ANY, PRAYED FOR:-
- ¢ It is further prayed that pending dis-
posal of this application, the respondents maw kindly

be directed not to promote any Officer junior to the

' applicént to the next higher grade of D.I.G.

10 : Does not arise, The application will be prese- -
nted personally by the advocate of the appli-

cant .

 11:; PARTICULARS OF THE pOSTAL ORDER IN RESPECT OF

THE APPLICATION FEE :- - | |
| | o OR 453408 ]
. | I.P.O. No, O6c45 dated 309 - 14
: issued by the Guwahati Post Office payable at Guwa- -
hati is enclosed, ‘

12: LIST OF ENCLOSURES:

' W M LS. As stated in the index.

contd. .
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VERIFIC.LWTION

I, 5hri Hari Warayan Singha, son of Late Girish

Chandra Siﬁgha, aged about 57 years, presently working as

the #rea Organiser, S.S.B., Bomdila, west Kameng districts-

-Arunachal Pradesh do, hereby, verify that the COnfents in

paragraphs No. J,2,3,9,/0, sk, /7 420 = are true to my

perscnal knowledge and those in paragraphs No. ke 8 (11013, 18,

14 18
are believed to be true on legal advice and that I have - not

suppressed any material fact.

And I sign this verification on this éjl\vday
M or-ch- o

of  Pebmuazy, 2000 at Guwahati .

Place :- Guwahati .

Date 1= G.3. 2000 ' \ e
’ 20 22 waijffivvﬂt\

Signature of the applicant.

~
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- . GONFIDENTIAL
No. NAD/SOH/ACRST 94(?’3
' éwr/ OF INDIA™ ) '
- DIRECTORA™E GENERAL OF SECURITY,
OFFICE OF THE DIVISIONAL ORGANISER, SSB

NORTH ASSAVI DIV'SION, TEZPUR
P.0. TEZPUR

Dist :- SONITPUR (Aesam)
PIN-784201 -

s

L In his ACR for 1993-94 in respect of .
Shri H,N.Singha, Area Organiser, it has been ;
comrented upon that he ic an experienced offjicer

ut his performance has rot beer upto expecta
tion. Th2 offiger has becn finally graded as _
\8 Average ' L] . e
2, Shrd. H.N.Singha is expected to make !
‘efforts to improve upon and make good of the
doficienciea, However he may like to represent
to the competent authoritf against the aforesaid

romarks within 30 (thirty) days of the peceipt of
this memorandum,

3o This mem is issucd in duplicate - one
ooiy of which sihiould be returned proxzptly to
this office duly accepted and signed by Shri

H.N.Singha, 40,
\ N W’Q'
Divisional Or g gero

A’
To N A Division g SSB
shri H. N, Singha,

Area Organiscr,SSB -
Eokraiher,

0= Q.
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Annexure-11, Y
CONFIDENTIAL =

No. /PF=4-67/93-94/432
Dated 120 80 940

To ‘
The Director, SSB.
Block-V (East ), R.K.Puram,
New Delhi- 110066,

Subject s~ PRAYER FOR EXPUNCTION OF MAVERAGE® A.C.R, FOR 1993-94.

Sir,

Kindly refer to D.O., NAD Memo No. NAD/CON/ACR-7/94
(73) dated 27.6.94 issued to the undersigned regarding "AVERAGE
ACR for the year 1993-94" and with due respect, I have 'the

hcnour to submit the.following points for favour of your kind
personal and sympathetic consideration . |

AREA_INTRODUCTION

1. That Sir, Kokrajhar Area consists of 2 (two) Sub~
Areas -Kokrajhar and Bongaigaon, Kokrajhar Sub-Area comprises

of thg followj_ng 3 Circles .

1)__lggkrajhar .
2) Gossaigaon and
3) Dhubri .

~ Similarly Bongaigaon Sub-Area comprises of 2 (two)

Circles =
(1) Bongaigaon and
(2) Mankachar .
2.  That, Kokrajhar Area consists of Civil Districts-

Kokrajhar, Bongaigaon and Dhubri, become the hotbed of ABSU

contd...
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(All Assam Boro ‘Student Union) agitation since 1987 which will

be revealed from different reports of important develbpment

and Bemdgraphic changes till date the “Bodo Autonomous Council

Accord" signed by the Govt. of Assam and ABSU Leaders in
February, 1993,

SHARTAGE POSTING OF OFFICERS

3. That Sir, during the period of 1993-94, the follo-
wing post were lying vacant in the Kokrajhar Area . .

(1) c.o., Mank achar since 1987,
(2) C.0. , Kokrajhar -long back .

(3) C.0. ’ Bengaj.gaon-Long back .
(4) C.0., Gossalgaon from July/98.

4. . That, in the field only 3 (threé) Officers were
present/posted i.e. S.A.O.-2 and Co O —1 against 2 S.A.0. “and

5 (five) C.0s in the Area during the period under report. The
C. O., Dbhubri being a freshar one, he was also dbtailed on

various Trainipg Courses., Besides, the immediate authority
paid no heed for the posting of the vacant post during the
period although fully knowing well the strategic location of

- Kokrajhar Area which has International Boundary-(1) Indo -

Bangladesh and (2) Indo-Bhutan Bordar .

5. That, similarly against the sanctioned post of

9 (Nine ) SFA(M) in Kokrajhar Area only 4 (four) were posted
and 5 (five) posts continued to be vacant. On promotion trans-
fer of SFA(M), Bongaigaon and Dhubri, they were released in

January/94. The post of SFA(M), Dhubri Circle and Bongaigaon
Circle consisting of Indo-Bangladesh and Indo-Bhutan border

Con‘td. see

¢
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Tespectively va;cant posts although earlier 5 (five) vacant -
posts- total -7 (seven) posts'of‘FSAS(M). continued to remain
vacant in Kokrajhar Area till date . No rationality has been
maintained in posting of SFA(M) in comparison to otber'4 (four)
Area of North Assam Divisioﬁ even repeated note made by the
D.M.O., NAD as learnt .

A.O.'s FUNCTION CRIPPLED.

6. Out of 3 (three) Stenos , only 2 (two) Stenos one

- each of A.O., Kokrajhar and S'.A.‘O., Kokrajhar were posted . The

post of Steno, Bongaigaon: continued to remain vacant since 1987,

7. That, the Steno of A.Q., Kokrajhar was initially
transferred and posted in Tinsukia Area (Vide Order No. 1/2(6)
NGO /92-337-56 dated 9,4. 92, copy enclosed with a substitute but
perhaps on personal affinity,\Cate an\d Creed, he was posted to |
S.A.O. Office, Rangia of North Kamrup Areja without any‘}repres’em_..,
tation and that to without a substitute (Order No. 1/2(6) NGO/92/V
3828~34 dated 2.8.92 copy' enclosed overlooking the importance of
A. O. 's Office Kokrajhar, The Steno has been released on transfer
in January ''93 on constant pressure from the Div. Hgrs. by sig

and since then no substitute has been posted .

Aimilarly, the Steno of S.A.O. » Kokrajhar has also

 been transferred and released in January/93 without a substitute

- rather revising the transfer order of Steno of Comdt., Wats to

S. A0, North Kamrup instead of S.A.O. Office.,Kokrajhar .

* Thus the functioning office A.O. sKokrajhar has been

crippled by the immediate controlling authority not only in the
field but also in the Ministerial Ranks during the peric;d under

report .

B contd,..
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KOKRAJHAR SELECTED AS THE BEST AREA OF NAD FOR THE BEST REST

AREA EASTERN ZONE COMPETITION.-1993-94.

8. - That Sir, North Assam Division Consists of.5 (five)

Areas-Tinsukia,North Lakhimpur,Tezpur,North Kamrup and Kokra—

jhar, Area,has been selected as the "BES AREA" for the Beast
Area Eastern Zone Duty Meet competition during the period under
report, The D.0. NAD has also admitted the fact and he has
kindly "approved the entire Tour of the undersigned for Sep—

tember/93 comhenting as a "SPECTAL CASE®™ which is enclosed in

. photostat .

ANNUAL ADMINISTRATIVE PERFORMANCE —1993-94. '

9% That Sir, having being the after mentioned deficien-
cies/difficulties, your humble petition has achieved all the

targets. as far_as,practicable'ah even conducted 102 (one hun-
dred two) nos excess N. I P. Camps against a total target of

100 (one hundredi) nos N.I,P.s during the period undei report
in addition to Best Area Eastern Zone Competition, The Annual
Admigistrative Report has been submitted vide this office No.

992 dated 17.4.94 under Redg. cover No. 4334 dated 18.4.94

which may also kindly be referred to .

GROUNDS

1. That Sir, What I personally feel is that the respe- °
cted D.0O. , NAD has kindly visited/Inspected A.D.Office .,Kok-
rajhar from 16.6.92 to 19,6.92 with all his family members and
it ig perhaps due to this fact that I could not looket into
their all type of family welfara/néed during the period. The |
Comdt., G.C., Bongaigaon provided his car during the entire

contd...
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visit period ( 16,6.92 to 21.6.,92) right from Bongaigaon to
all the Circles of ‘Kokrajhar, Area which may be revealed from
his (Comdt's) Tour Diary, of June/92 while I could not due to

'_my limited resources and preengangement in the Inspection ;

Field activities, public meetings in different places of.

Bongaigaen, Gossaigaon, Dhubri and Mankachar Circles as also -
various/multifarious management like accommodation, fooding .
etc. for such a considerable nuaber of members of the conti-
ngent that too on mobile besis day to day. In this rega;d 7
(seven) different photographs are appeared with brief Resume °
for fevéur of your kind perusal and consideration . ,
. .
2. ’ That Sir, there was a news Item in column No.5
(five ) of page-8 (eight) of Leading English Daily-'THE
ASSAM TRIBUNE® dated 20th July/92, and Memo No, 254-60 dated
7.3.94 (photocopy enclosed which'may be added factor of the

foregoing bara .

)

3. | That Sir,”the‘undersigned belongs to "Other Class of
Rajbangshi Community® simple by nature and the Officer,who _ _’
has recorded the peifoimance as WAVERAGE® is of Higher Cape/
Community and he was not looked into the future of the
Employee of a WWEAKER SECTION® . .

i : oo .
4.  That, 'during my service life from 4/67, I -have ¢
never been graded as "AVERAGE" Officer in my Superior/ Senior
Of ficer either by A.C.S. (Assam Civil Sereice ) or LP.S. |
Officers. -

5. | That, I also served as Instructer at F. A. Gwvaldom,
T;CL Haflong in Survival Course, in a strategic Area like

Sikkim where the Honourable Cabinet Secretary Sri B.G. Desh-

mukh has kindly visited and even as a Staff Officer in

1

contdeee
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NAD and no ®AVERAGE" grading. has been reflected and comnuni-

cated to me, .

-

6. That Sir, I am in the promotion Zone and if my A.C.R.
is not reflected precisely ’ my future will be marred and a A
WEAKER SECTION OFFICER will remain as a WEAKER only,

7

Under the circumstances of the foregoing paras, I
earnestly request your Honour to look into the matter to éxpunge
the adverse remark of my A;é.R., 1993.94 for which act of your -

kindness, I shall remain ever grateful to you,

Yours faithfully,

Sd/~ (H.N. Singha)
AREA ORGANISER, KOKRAJHAR,

*o 00
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annexure~IIl.
No. DIGK/HNS/aADs/PF/98/738 o

Directorate General of security

Office of the Dy. Inspector ¢-x
General ssB Post Box No.210

Kohima~797001, Nagaland .

Dated the 18th October,199%.

To .,
The pivisional Organiser, ssB
Manipur and Nagaland pivision,
Imphal.

sir.,

!
’ Enclosed please f£ind herewith the Representation
addressed to the principal pirector, SSB by shri H.N.

singha,‘AIea Drganiser D.I.G. H4s., SSB, Kohima which is

self explanatory -

It is for favour of your kind perusal and nece-
ssary action, please . |

Yours faithfully,

Enclo:- as above(in 54/« AT +S-SANDHU )

duplicate ') . .
. Dy INSPECTOR GENERAL-.

o e S

lCQntdo e
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The Principal pirector , ssB

East Block -V,

R-K.'Puram ? B
New pelhi-l110066

{Through the proper channed: )e
subject :- EXPUNCTION OF MY A.C.R. FOR THE PERIOD 1993-94.

Sj-ro

~Kindly refer to my representation addressed to A
the pirector, ssé vide No. PF-4-67/93;94/432 dated 12.08.94
in continuation of pivisional Crganiser , NAn)memo No.
NAD/CON/ACR-7/94(23) dated 27.06.1994 on the subject cited
above; i h;ve thé honour to subﬁit the following few lines
for favour of your kind perusal and justiée'.

j ' -
1. That shri s.Ke.sharma the then pivisional .Orga-~

ﬁiser.'NAD has reflected in my aACR for the period 1993-.94
commenting that he is "an experienced oOfficer *, but his
performance has not been up to expunction and £inally

graded my ACR as "AVERAGE".

2. , 4That“ theiremains,endorsed‘by sh:ivs.K.shérma,~
Exe.Divisiocnal O:ganiser,NAD_haq been strongly represented
by the under signed to Director-,ssB vide my fePresentax
tion NO. PF-4-67/93-94/432 dated 12.08.1994 as been pro-
vocative, malicious, blased‘and vindictive proving with

the following documentary proof .

i. 8 (eight) Nos. of photographs of shri S «Ke
sharma, Ex.Divisional Organiser,NaD with all his family

members (i.e. his Mrs. Daughters-2 and son-l, total -5

é ontdese
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3.

including the Divisional Organiser ) who visited Bongaigaon;f

Kokrajhar, chubri and Goalpara area pistricts for and

: duripg the inspection of area Office, Kokrajhar w.e.f.

16.06.1992 to 19.06.1992 using the car of Divisional Orga-
nisgr, NAD‘and car of'ccﬁmandant, GeSe. Bongaigaon to
acccmmcdate‘his entire family members znd Battalion perso-
nnel in adéitional vehicles in the assuméd Plea as security
Guards nuﬁbering about 34/35 in total that too in mobile
l.e. from Bongaigaon to Kokrajhar.'cossaigaon. Dhubri.

(Alamganj-fnpérighat ) Florican Garden, Bilashipara-ran-

charatna/Goalpara and Mankachar having organising 4 (four)

3+

NIP Camps/Public Meetings, Group Discussions and Inspec-

tion of 4 (four) G.I.a. Projects and as a result , I

~could not look after them properly having busy in field

schedules'.

s

ii. - The_membranda._transfer_orders of officials
issued/amended and memo NoO. 754-60 dated 07.03.1994 regar-

ding visit of _Officers/bfficials in pivisional Organiser

residence "taking liberty for or attempt or gratification®.

1id.  photocopy Of news item published in a leading
paily English News Paper of assam™ The Assam Tribune *,
20th duly,1992’regarding allegation againét_shri S-K.

sharma EBEx. Divisional‘organiser,NAD for placing of ‘supply

_order with two Delhi based firms, whose owners alleged to

be his :elatives and neither any re-~joinder nor a "pefa-
mation case® could be field by him till date which shows

that the allegation wae correct and accepted by shri

SeKe sharma o

3. That, during my service period as area 0Orga-

niser,ssB I had served under the following Divisional

contdee e
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.

Organisers of different Divisions

*»
J

]

1]
'y ’ L E s
SleNo.* Name/Designation of, period ~ ,Name of the Divisional
[ . o
.. post held by me . Fram B To ,Q;ganlser .
Y : L ‘:  ﬂwvw{; S
' ! . . N . ]
0l. ' area oOrganiser Hgs.. 3/84 2/87 = shri N.Natarajan,IPs
1 1 1 .
, North assam Divne. 1 ' : 'I_G/D'O..'NAD & Dlrector, .
T s 1SSB . |
' : : : '
3 L
02‘0 ! Area 'Organiser .1 2/87 . '. 1/97 'io Shri H-i‘IoBiSwaSIIP,S‘;
& ' P ] . ' :
sikkim/Darjeel ing B 1990 'FheD. D«I.S./DO North

» (Duel charge)

] . -

:Bengal>& sikkim pivn.

1 1

'ii) ghri M.GOpal, IPS.,

-
- . - om W -
-

) ! ' o , 'IOGO/DOOQ,?:IB & s.Divn.
) : :
1 j k3
-« ! '
03 : Area Organiser, , 13/97  26,4491'(i) shri V.N.Negi,IpPs,
. . 1 ]
v Tezpur/area (Hgs), ! 1590 | 1I.G./D.0.,NaD
' NAD and aArea North . : . '
1
' Lakhimpur, (concu- : , ;
' rrently) - ' LA !
y . : . 1
4. _ - That, from the foregoing para (3), it is pertinent to

note that, I had served as area Qrganiéer‘in'different Divisions
under 3 (three) different I.P.s. Officers of I.G.P./D.G.P. rank and
1 (one) I.P.S+/D+I.G./Di0. who has also been conferred Fh.D. in.soci-‘-

ology, now Joint pirector of C.B.I., Eastern Region, calcutta.

Se | That, during my service as én Area Ctganisef under the
'aforemeptionéd 4‘(four) senior I.P.s. foicers‘my, service career has
been “yery Good", but it is not understood as to how I became an
"AVERAGE" Officer under a solitary "Non-I.P.S. "Officer (shri S.K.
sharma, Divisional Oorganiser, NaD) by overnight, which is'nbthing'.

but due to the aforeménticned personal gimmicks .

Contd LN
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5.

Besides, shri s.Ke. Sharmga, Ex.Divisional

Organiser has clearly admitted and incorporated the

undersigned "as an Officer® .

6. That, I was very busy}with tbe field camni-‘
tments because, it was period of pPeek Bodoland Agitatibn
by the all Bodo students union (aABSU) which ultimately
lead to signing a "Pripartite accord" by the Govt. of
assam, herded by the then chief Minister HitesWar saikia,
shri sansuma Bismutiary, President, ABSU under the sﬁper;
vision of the then ynion Home Ministry leadin§ t0 “podo-

land autonocuous eouncil® {Bac) in 1993 .

7. That, shri s.Ke. sharma did ﬁot,offer his
comments while down grading my ACR written by D.I.G.,
which is.a mandatory for the reviewing Officer because of
this maliqious. blaseduépd.vindictive attitude of,Shri
SeKesharma against me has resulted in a great demage to
my career and I have not been considered for further
pramotion. Once I am adjudged as an "experienced Officerw,
by shri-s,x.sharma, then hoﬁ I am an "AVERAGE™ graded by

the same Officer.?

under the prevailing circumstances and the
foregoing paras, I would request you kindly te look into
the matter and expunge the "AVERAGE" grading ACR 1993.94
on the analogy of my ACR written by the 4 (four) senior

I.P.s. Officers and my ACR may be up-graded as "wery GOODY

. to award the proper justice as my experience work and

length of service, I rendered in SSB .

It is for your sympathetic consideration,
please . With full expectation of justice from .your |
gracicus honour .

Yours faithfully,

sd/- (H.N.SINGHA)
area Organiser (staff,)
Area Organiger ssB.Kohima,

Nagaland~
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The Director General of Security,

TO,

cabinet secretariat ,

Government of India -

Bikaner House (annexe)

shahjahan Road ,New Delhi-11
Through the proper channel _
Dated Kohima the 25th June,1997.

Subject: - PRAYER FOR _EXPUNCTION OF AVERAGE REMARKS IN
THE ACR OF 1993-94 aAND UP-GRADING TO "VERY .
GOOD " AND STAYAL OF DPC OPERATION FOR REVIEW

OF _THE DePsC-

sir,

]
M

This appeal is made by your humble petitioner
to your honour being the Appéllate Authority on the
subject cited above for favour of your kind perusal and

legal consideration .

ACR _PROFILE OF 1993-.94 aAND ADVERSE REMARKS
THEREON RECORDED BY SHRI S-K.SHARMA ,D.O.

SSB NAD FOR EXFUNCTION AND UP~-GRADING TO

“WERY GOOD":=

1. That, your humble petitioner is serving as

the area Organiser,ssB.,Kokrajhar area of North "assam

Division during the period 1993.94.

2. ' That, there are 5~(five) different aAreas ha-
mely (i) Tiﬁsﬁkia. (ii) North Lakhimpur,(iii) Tezpur,
(iv) North Kamrup, and (v) Kckrajhar Area-which‘consist
of 4 (four) Districts-(i) Kokrajhar (ii) Bongaigaon,
(1ii) ﬁhubri and (iv} éoalpara where the ABsU (all Bodo

students union) agitation on Bodo Land issue since 1987
remained to continue in endless series of violance,

crippling the socioc-Bconomic and Political life in acute

crisis .

contdeee
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3. That, out of the 5 (five) Areas, Kokrajhar Area ,

headed by your humble petitioner had been selected and decla-

red as "the best Area* by the D.O., SSB., NAD for "ALL INDIA

SSB DUTY .MEET" Competition during the period of 1993-94 and
participated in "the best Area Competition®" of North Eastern
Zone at Group Centre Débendranagar in the month of\September,
1993, This has been reflected/incorporated in your humble pe-

titioner representation No. PF-4-6Z/93-94/432 dated 12.8.1994

at para-8 (eight) submitted to the Di:ector,. $SB R.K. Puram,
New Delhi . °

4, . That, your humble petitioner in addition to normal
duties achieved the Annual Target for 1993-94 and conducted
202 (fwo hundred two) numbers of ®National Intregretion Camps
(NIP)" against a Annual Target of 100 (one hundred ) Nos NIPS
and thereby achieved * double® the Annual Target under Head
Training for 1993.94, This‘baslalsp been incorporated in my
representation No. PF-d4-67/93-94/432 dated 12.8.1994 at para-
9 (nine) and as well as in the "Annual Administratiﬁe Report-
1993.94" of Kokrajhar Area and submitted to the higher Hqrs.
vide No. 997 dated 17.4.94. '

5. That, having being performed so much so as stated \
the foregoing paras, the then ﬁQO., SSB,North‘Assam Division
Shir S.K.Sharma recor@ed in C.R. of your humble petifioner
of 1993-94 and commented upon that "he is an experienced

Of ficer" but his performance has not been up to the expec-
tation and finally graded as ®AVERAGE" which inspired malice,
incorrect, false, unfounded, flattering, prejudicious, bias
and incon#istent. It is clearly founded and aimed at to

detriment the career of your petitioner and cent percent

violative and defeatative of the established, existing Rules

contde e
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and all norms and quite contradictory to C.R. " Bbjectives,

result/performance oriented appraisal syStem" and "Principleé"v'
Your kind attention is invited to chapter-zo on C.R. Rule -1,
6,1,2,4 and Rule-15 (2) as also as emphasised in Government
Orders .

1) C.S5.-0.M. No. 51/8/72-Ests. (A) dated the 20th
May ,1972 para-2.1.

~(11) C.8.-C.M. No. 51/5/72..Ests. (A) dated the 20th
May ,1972 of para -7 and |

- (i11) Para-174(9} of P & T. Manual Vol-III, -

6..'_ That, having received the adverse ACR communication on
20.7.1994 for the period 1993-94 from the D.O.,SSB, NAD VIDE :
No. NAD/CON/ACB.7/94(73) dated 27th June,1994. Your humble pe-
titioner representeq_tq‘the,Director,'SSB. R.K;Puram!,New Delhi

vide No. PF-4-67/93-94/42 dated 12.8.94 i.e. within 22 days

‘from the date of receipt on 20.7.94, but before the "TIME

LIMIT® of 30 (THIRTY) days, adducing all the facts, result/perf
formance oriented appraisal as stated in the foregoing para

5 for disposal of your humble petitioner representation but
till 9.9.96 (9.9.1996) no "disposal information" whatever has
been communicated/received by the representor/petitioner for

the reason best known to them and it is still "PENDING DISPOSALM.

7o That , finding no other alternative, your humble peti-

| tioner also Submitted an Appeal to the Principal. Director

through proper.channel on 9,9.1996 and thersaMe has been for- -
warded by the D.I.G., SSB, Kohima, Nagaland vide .his No, DIGK/
HNS/ ADS/PF/96/7381 dated 18th October 1996 to the higher Hqrs.
but its "disposal®, too, stili "PENDING DISPOSAL“ for ‘the

.reason best known to them .

p A .contde ..o
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é. That, in so far as para-6 and para-7 above _ére
concerned, your humble petitioner doth hereby draws your
kind‘perusal attending towards C.R. Rule—8;3 aﬂd 11 for the
expunction of the said adverse remarks-upgrading it to-"VERY

GOOD" reading with Rule 8.6.11 interalia and taking into con-

sideration of - /

i) Rule-22 and
ii)  Rule-174(12) of P & T Manual -Vol-III.
- iii1) Rule-23 and |

GeL.DoP. & AR, O.M. NO, 21011/1/77 Est. dated the
30th January,1997, since the adverse remarks on'the petiti-
oner's C.R: for the year 1993-94 “should nbt be deemed to be
operating® being representation filed within the mandatory time

of 3 (three) months is-over,

9 That,;not with standing anything contained in the
foregoing paras-para-i1 to para-8., a doubt has also arose to
your humble petitioner and it become 1mpera£ive to have a |
clear idea/knqwledge of the "overall grading” of his C;R.-for
the year 1992-93 recorded by the same Officer, the D.O., SSB,
NAD for-ﬁsumming upvthe legal aspect and positigh" in regard
to the petitioner C.R. reading with C.R. Rule-1 0.13 (S.5.5.

Venkata Rao ~Vs-State of'érissa,'1975, SI-J. 266 (F.B.}Orissa).

' OPERATION STAYAL OF DPC HELD IN APRIL,1997 FROM A.DS/COMDTS.

TO D. I.C. AND REVIEW DPC THEREON.

10. That, your humble petitioner reliably learnt that a
DPC was held for the promotion of ADS/COMDTS to D.I.G. some-
timeé in ‘the month of April,1997 and that yoyr petitioner being -

L]

contd...
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the "Senior most" amongst the A.Os in SSB as per the “Sénior-
ity List of.A.Ds“.circplatedvvide D.0. SSB, Menipur and Nagaland
Division No.1/8(1)-5/95/Mq/13174-76 dated 19.12.95. Your hum-
ble petitioner name should have figured in the promotion panel
of the said DFC.

11. That , a dQVbt,bas also arose to your humble petition

that if the C.Rs of 1992-93 (non communicated ) and that of
1993-94 (communicated and pending disposal/decision) are taken
into consideration, the petitioner may not likely to award the
require "Bench mark" since C.Rs are the WBASIS" and the WPri_
mary" record of a DPC in so far as "Seniority and promotion
Rules" in Central Government Service is concerned vis a vis
non production of material facts to the notice of the DPC
and thereby commission of grave errors in the procedure of

followed by the DPC vide Rule-18{1).

)

12, That, Sir, your humble petitioner belongs to Sche- =
dule Tribe.of Koch Rajbongshi community_as per (Scheduled Tribes)
order (Amendment) ordinance No.9 of 1996 and your petitioner '
claimed S.T. status and furnished ST certificate as per Abpendix
14 and Appendix-15 as appeared in the Brochure on the reserva-
tion for SC/ST. Having protedted correspondence *"on the plea

of the other" right from 27.2:1996 to 8.4.1997, your humble
petitioner has been asked by the SSB Directorate to furnish
again the original and the photocopy,;. of ST cerfificaté only

on 9.4,97 vide their No.22/SSB/A2/82(18)-11/1340 dated 9.4,97

'

- that to at a time when the DPC was due to held during the said

month-April 1997, just to deprive your petitioner from the
Constitutional Rights as advisaged in the case of SC/ST 6fficer(s)

in Rule-6.2.3 (i) of the "Sentioxrfypromotion® in Central Govt.

contde ..
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Service, Thé modes opeérandi appears to have dbne for some
vested interest to promote the juniors to the petitioner in

the said DPC in serial Nc. 4 (four) and serial No., 6 (six )
of the seniority list of A.Os in SSB .

13. ' That, notwithstanding anythihg contained in the

foregoing paras , para-{i to 12, "to sum up of the legai aspect/

position® in regard to CLRuBnle-10;,it-is pertinent that

your humble petitioner has been adversely affected by the
préjudicial C.R. recorded without fullest consideration under
Rule-15 (2) and thereby deprived of all the legal aspects and

Constitutional Rights to your petitioner and therefore humbly

prays for :-
1) Expunction of his C.R. 1993-94 and awarding/up-
grading to "Very G0O8d" pertaining to C.R. Rules as elucidated
in the foregoing paras, para-1 to 9, reading with C.R.Rules
chapter-ZO - | | |

1]

(1) Rule-6.1.2.4, _ | _
(2) C.S.0.M. 1M0;51/5/72-Ests (A) dated the 20th May,1972,
para~2.1. ' | ‘

(3) C.S.0.M. No, 51/5/72 Ests(A) dated 20th May,1972,para-7.

~ (4) Rule-8.3.6.11.

(5) Rule-22 & Rule-174(12) of P & T Manual Vol-III. )
(6) Rule=23 reading with G.I.D.P. & A.R. Q.M. No.21011/1/77

dated the 30th June,1978.. »

2, To upheld the operation of the DPC held in April,

1997 for the promotion of A.0,S/Comdts. to D.I.G. reading with

"Senibrity and promotion in Central CGovt. Service .

con;d...
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(1) Rule-23.

(2) Rule-6.3.2., G.0.I Dept of Personnel and Training O.M.
No. 22011/ '

(3) Rule-18.1. 5/86-Estt. (D) dated the 10th April,1989.,

for upholding a "Review DFCH® .

And for this act of your kindness, your humbié
petitioner will remain ever grateful to your precious aﬁd of
justice for the legal welfare to a ®downtroden® and "Socially

Weaker section of Official®,

\

Yours faithfully,

| Sd/-~ (H.N. SINGHA)

Area Qrganiser, SSB(Staff);

‘of D.I1.G. HQRS.OFFICE,KOHIMA
NAGALAND .

* 000000
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mnexare- V. ()

No. 1/8(1)=E/95/MD/13174~76
Directorate General of Security
office of the Divisional Organiser

' SSB Manipur, and Nagaland Division
Imphal-795001.

Dated the, 19.12.9.

MEMORANDUM

Subject - Seniority list of Area Organiser in SSB as on

30.11,1995, .

While forwarding herewith draft seniority list
of Area Organiser in SSB, as on 30,11.1995, it is requested
to point out any discrepency, objection etc., if any at the |
earliest so as to point out the same to the SSB Directo.fate

by 31.12.1995.

Enclos- As above,

 Area Organiser (Admn)..

To

1, Shri H.N.Singha o
Area Organiser(S) o/o D.I.G., SSB Kohizﬁa.
2. Ms. Kamala Das
Area Organiser, SSB Imphal .
3. Shri ¢ Twisshandd@n; [Fv., .

Area Grgani,se'r (admn) Div.HQ.

con'l:,d.. .o
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contd.. .

/
K . w2 -
Ie (4
TENTATIVE SENIORITY LIST OF AREA ORGANISERS AS ON 15.11. 95.
Name SC/ST date of Educational Date of appoint-
birth Qualificati- ment in the grade
on. of Area Organiser.
1. 2. 3 4, 5. . 6.
S/ Shri
1. S.S.Thakur - 14.1.3  B.Sc 3.3.84
2. H.N.Singha - 3. 3,42 B. A, 5. 3. 84
3. B.C. Bora - 1¢1.38 B. A. 20.2.84
4, Lebsang Rinchin ST 2.2.51 Inter 27.2.84 )
5. P.S.Kaintura - 10, 9.39 B. A. 14,2.87 (aN)
6. G.S. Sayana ST 12.2.47  B.Sc 13,7.87
7. Romesh Lal ST 9.6.44  B.ABEd 1,287
8. A.K.Bhardwaj - 1,6.43 B.Sc (Agri) 30,3.88
9. K.D.Singh - 4,4.45 M. Sc 4.4.88(AN)
10, D, Bharali St 1.2.40  B.A. 30.4.88 (AN)
11. N.R. Guha - 23.2.38  B.A. 8.11. 91 (AN)
12. J.S.Chambial - 20.11.45  B.A.B.Ed, 7011, 91
18, S.N. Sharma - 15.1.39  Inter(Hons
in Hindi)  28.11.91
14, B.K. &nand - 1.11.41  F.A 6. 11491
15, G.R,Marwaha - 20.11.46  B.A.,LLB. 26.11.91 on
depu. to NSG.
16. G.N. Deka ST 24.3.48 M. A, 12.12,91
170 IO Go Sharma - 170 4045 B. SC. LLBO 40 1 1 [ ] 91 (/N )



1. 2. 3. 4. 5. 6.
18, Kishori Lal sC 26.1.48 B.SCe 7.11.91
19, R.s. @ill - 6.6.48 BaAe 23.11.91
20. s.S. Katoch - 23.9.41 BaAe 7.11.91 \
21. a.K.chakraborty - 186.10.38 - B.a.BT  11.12.91
22+ B.Bandopadhaya - ?.7.47 Bsdo 2645493
23, Jatinder gingh - 15.8.46 B .Com 27+5.93
24. H.C.Pande - 10, 9,48 B e 26 45093
25. Ganesh choudhury - 9.7.43 BaAe 26.5.93
26, P.ce.shah - 740645 M;Ao 76493
27 BesPesemwal - 1405043 Bvo 27.5.93
28, R.S5.Negi ST 27.3.39 BeAs 29.6.93

. 29. K3CaSarkar Sc 9p1048 : B;AOB»Ed 28.5093
30f MSoKamala Das " 2305.47 Belo 1608093
31. Bhagwan Das " 4.8.48 B.A. 5¢7.93
32. TeCow shandle n 14.6.,46 Moo 6ol1095
33. RsDe.sharma u 11.12446 Ba+Ae ,B.-Ed 25.9495
34. N.Pal choudhury * 1.10.47  B.a. 12.9.95
35. C.E. Ol1 " 15.4.40 Moao 28 ¢7.95 -
36. Amarjeet sC 4,11.48 Be.As 29,8495
37, 3eKe Rawat - 19.5.48 BeSCe 31.7.95

-3—
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'NOs 11/1/(7)/94/301-02

@ Annexure-vl. é?‘

DIRECTORATE GENERAL OF sECURITY,
OFFICE OF THE DIVISIONAL ORGANISER;SSB.
NORTH ASSAM DIVISION::: TEZPUR.

Dated 10.1.94.

MEMORANDUM -

subject :~ sgeniority list of area Organiser as on.1.1.94.

a copy of seniority list received fram ssB
pte.ig sent herewith for your perusal. If any discrepancy

is detected it méy‘be pointed ocut and correction thereofj
if may be forwarded to this office before 20.1.94‘ for

further necessary action .

The receilpt of the list may please be adkno;

wledged .

Enclo: as above .

Area Organiser (staff),
North assam Division ,

~ Tezpur .

To,

sri H.N.singha ,
Area Organiser,ssB.
Kokrajhar - |

smti Kamala Das .
Area Organiser,ssB.
rinsukia o

oo o0
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2=
TENTATIVE SENIORITY LIST OE;‘AREA ORGANISER Ag oN 1-1-.94-
Name ‘ | sc/ST daté of Educational Dpate of épp-
‘ birth  Qualifica- ointment in
| tion. the grade of
Area Orgsni-
, ser.
1. 2. 3. 4. 5¢ 6.
S/shri
1, s.s.Thakur . ac 1441.39 B .5Ce ” 3+.3.84
2. H.N.singha " 3L.3.42 B.a- | S.3.84
3+ BaCeBora " .1.1.38 Baas 31612.9
4. T.N. shanoo n 2.3.46 BeSTe - 642484
5. SsK.Chakrsborty =» 1.10.41 B.A. . 9+2.84
6. Lebsang Rinchin " 2.2151' -Inter 27.2.54
7. T.gamgial ST 12,6446 M.n. 27.2.84
8. P.s.Kaintura " 10.9.39  B.a. 14.1.87 (aN)
9. G.sssayana A " 12,2.47 B.SCo 13;7.87’
10. pamesh Lal | " - 946444 B.A.B.HEd. 1,2.87
11. aA.k.Bhardwaj L 1.6443 BaSCa 30.3,88
12. K.p.singh | " 4.4.45 M.sC. 4.4.85(AN)
13. p.Bharali " 1.2.40 B.a-  30.4.88(aN)
14, L.ahao , sT 1,338 BeAs 11.4.88
15. xm.shanta Khunou ® 4.2¢37  B.a. 6.12,91
16. N.R.Guha u 23.2.38 B.A- 8611.91 {aN)
17. J.s.chamiyal ~ =@ 20411.45 B.a.B.Rd. 7.11.91

18. s.N.sharma ® 1541439 Inter (Hons
- in mindi). 28.11.91

contdeee



19,
20.
21.
22.

23,

244

25.

26,
27,
28.

29.

30.

31.

32.

33.

34.

35.

36.

B <K «anand
GaReMarwaha
G-NODeka

I.Cesharma

AKishari Lal

R.5.Gill
Sés;Kétach
A;K;chakfabq;ty
B.BgndOpadhaya
Jat inder singh

He.CePande

-3

ST
"

sC

Ganesh Choudhury *

P.c;Shah

Be.PesSamwal
RsSeNegi
KeCesarkar

Ms. Kamala Das

Bhagwan Das

"
n
ST

SC

"

1.11.41
20.11,.46
24.3.48
17.4445

26.1,48
646,48

23.9.91
18f10.38
9.7447
15.8446
10.9.48
9¢7.43

7.10.,45

14.5.43
27.3.39

9.1.48

23+5447

4.8.48

0o 00 e

F-Ao
B:A.LLB.

MQAQ' ‘

.'Ba8SC,LLB.

B.sc
BeAe
Bii.
B.A-BT
Beas
B .com
BeAs
B.A.
Moa.
B.A-
Biae

B;A-gﬁad-

BaA.

B‘Ao

6.11,91
26.11,91
12.12.91
4.11.91(AN)
7.11.91
23.11.91

711,91
11.12,91
2605493
27.5.93
2645493
26.5;93
7.6493

27.5.93
29,6493

28.5,93
1648493

5¢7.93
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e (copy) ~ 13./2.198), Srinax UR E::@ |

/s ZV‘ No. 2/5SB/A-2/85(3).- - b
pirectorate General Of Security
~ Office of the 'Director .:SSB,
w5 .. Block =¥ (Bast ) RiKePuram

J New Delhi-110066- "

| : Dited  21.12.89 - .
' MEMORANDUM

TN

. M EI I e A L N NI . ..
"Subject t=:.~n i  Amendment in the ,SSB, (Sr. ‘Executive ) :

Loy h:rgh‘;,Serv;ce»gg;es;'1977.“'j" : i
Lot s (L e st e :
H PP a . Lemaws & 1 . AL ;L':-"" r_.- Qe ey i ‘.J‘.

Please £ind enclosed a copy of Cabinet
Sectt.s Notification No. A= 12018/13/88-DO.I dated 13,12,1983
on the above.subject for information anc ‘necessary action.

e a N .. .
PR Y S S S O s 3 B S W

' : 1 ~ sd/~
v» assistant Director (EA)

[ AN b+ S SRR TGN CR (Eliil,\, ~ rer -,
T°< . . ‘ o " i D:Q 'YIJ. UT L q}_ "_'l_t_"' “.\

" , ‘, ¥ . _- .
The DeO.s UP/HP/AP/NB/NA/MANIPUR ETCo '* °
T o ' RPN DN
s r 7, . o R
, 2.The DeI.G Sarahan/salonibari/Haflonge.

e -4".‘ “':! ;' oy 1 -~ ; .
s -y . - . vl " - b} ) - ": '
! 3,The Commandant TC Faridabad/ CSD&W Bhopale -
R TIEEE 3 2 T DU - '
4,The Commﬁndant,(FB).SSB- Dteorzh oL
. . £ f "‘?.-' . ‘Jll ]:f‘. I_'.i“-’ ot

Aoy S5eThe Aaa,j.igt_tixfx_t 'Bﬁactgzj (NGO) SSB Dtoe Tt .. W

b

; P B L R P

.-

R ARARA AN NRAE

‘1{1/~ L i ":.,~

- 1
T ve -
W e Teaes s : t : » 3
e - ¢ ‘ -
P TR Ny
AR e e e et m Y .
0 L R S S N RS S IR I
!‘.‘, y . - . 0y ] s . ‘— & N
-3 LAY i "x ‘~»-_..__;9',"- .
PR SPAR L NN A I A A [ TR R A !
. -? - 4.
, 4
Jooao, L 10,3 Lo .
) B D .h./3t‘ai'..“L_.15,_ T . f,.u'.
: . ~ P ~ P L
&, 41U ) RN | . T, Lems '
BT S—— [ .
I . o Tl
g T NPT B
. ar .
‘ AN . » "-“. d ¢ a ) ol\' "»
i ‘ - ’
» i oo ¥ A : fay 4
} S 4 L:/S’f SRS O T e e W
At o L |
v
f ‘e : -
] ‘ . R a . - . N
Peoat D i thel 8 AL oo, o
D I TR U7 1 Vo G IR '
. J . LT . . . . -
. . S S 1. e .
LT P RS C S A S F- A o b ’ : N
P : \ f . . | S
:
' 1
\ {
L]



A

‘ éxécutive)-Service»Ru

© Note §' The Principal rules were notified vide N

C0py to ¢ =

@

SECRET

No. A~12018/13/88~D0,1
Govermment of India,
Cabinet Secretariat,
Shahjahan Road.

. New Delhi,the 13-12-1989
NOTIF ICATION,

. o In exercise of the powers conferred
by the proviso to article 309 of the Constitution ,the

Bresident hereby makes the following rules further to
amend the SSB (Senior Executive) Service Rules,1977 namaly

1; 1) These rules may be called the SSB (senior
co Executive ) service (amendment) Rules, 1989,

ii) They shall come intc force at once,

In Schedule IT to the ssB (Senior
les, 1977, against serial number 3
relating to the post of Deputy Director /peputy Inspector
General in column 7, in the entrjes for the items (i) and
(44), the following items shall be substituted namely,

i) 37 §2%by promotion of ssB Battalion Commandants

with minimum of 8 years regular service in the
rank of commandant,

\zfij 37 /2 % by promotion of Area Or

to SsB(senior Executive) Service with minimum

of 8 years regular service in the grade,(priority

will be given to the Area Organisers and next to
the Comdandants while rounding off to the higher
integer, in the event of equal fractions in the

distribution of the posts of Deputy Inspector @
General), | |

- Sd/~ M.Ke GANGAR
Deputy Secretary to the Govt, of
: , - INDIA |

otification
No. EA/SE=191/74 dated 1-~3=1977 ang subsequently

amended vide the following notification 3=~
1o No, A~12018/38/81~D0,X dated 10-6~1982,
2, No. 21/71/80-p0,I dated 2-12-82

36 No. A=12018/6/86-D0.I dated 7;1,1$87. |
4o No, A~=12018/21/86-DO-I dated 16-1-1987,

50 Noo A=12018/5/88-D0,.I dated 4-8-1988,

1o Shri R.Swaminathan, Principal Director , DgS,
2, Shri H.B.Johri, Director ,SsB,

3. Shri SeH Manghani Director of Accounts, Cab., Sectt

4o Shri PoK.Sinha, Director Finance {SeI)cCab.Sectts
New Delhi , S

. . S M AR
R B R i : .
- - -

ganisers belonging

e
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87/992 dated 16 04019

GOVERNMENT Or INLIA
DIRECTORATE GENERAL OF SECURITY
ARLEA ORGANISER SSB KOKRAJHAR AREA

KOKRAJHAR : ASSAM.

| Certified that Shri HeNo Simgha, Area

Organi parg 885, Kokrajher eomdusted 202 (  Twe hue dr ed )

Nose NIP Camps durisy the yoar 1993-~94 a5 againsgt the
Targat of 100 Neoa, K Cenps for the year as per D,0,,
85B, NAD, Memo NO, VII/5/Trg/03/4368 datod 29.4,33 gaud
thereby sshieved double the Target of nIP eampsr,

|
| I 12 aleo eertified that the Tari*ot

R aenievenaat report of AeQe, SSB Kokrajhar « “gomual
Administrative Reporyg -199334 h;a beez sent to Are:

orgﬂiler SSB, Trgo 52”, TOZDUr vide NOQ Uls/&tt/
° .

T - '%ﬁm'
. Lo .A:,_i:”h ( Gs¥oDka ')

Area Organi ser, 538,
. ‘ Kokraf :ar,

| AREA ORGANISER,
L (SSA( ; KOKRA jan,

. !
i
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. % f \ AOVERNMENT OF INDIA
: ‘ e y y’ T MMEOTOHATH GENRMAL OF M UOUMITY
. : : ARUA QRUANISUR S35 KOKRAJIAR ARLA
' : ; KOKRAJHAR. ; ASSAM.
: » o o
Dutod iho..4%3.-({\.“(&.‘«,‘3!&"* AT YA
(&

Cortified thyt Skrd H.N.Blwgha, Area
) declared
Organiger 885, Kokreimr has beex lolutad/,nud
partieips ted as tho Best &ree of "S3B of Nerth
o Astan Divisior 1k the North Kectem Region (Zengl)
v Best Ares Cempetition at Qroup Cemtre ,8SB,

DQ‘QG““G&QI‘ Ve 6oL, 5'.10‘&3 te m.m.q;g

o o . M‘JG’

( GOK.D“. )
Area Orgasi rer,Ss8,

Kokrajhgr,
AREA ORGANISER,
i . BSH( | KOKHAJHAN,
, i
] - Lt
L
~ -— S ~—~

b oy ¥ en L
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@ Annex ure—x. b\x

CONFIDENTIAL.

EXTRACT FROM SSB DIRECTORATE CONFIDENTIAL MEMO NO. 22/SSB/A2(18)

10, 30 DATED 06.3.98 ADDRESSED TO DIVISIONAL ORGANISER,M & N .
DIVISION, IMPHAL, A,P.DIVISION, ITANAGAR ,N.A. DIVN. TEZPUR AND-

OTHERS :-

Subject 2- Expunction of adverse remarks on ACR for the year

<N\
1993-94,

Please refer to your Memo No. HNS/AO-95/MD/1022-25

" dated 6.12.97 forwérding representation of Shri H.N.Singha‘,

A.O, Kohima (now posted to Bomdila A.P.) regarding expunptidn '
of adverse remarks recorded in his ACRs for the year 1993-94.

2. . The representation of Shri H.N.Singha, A.d. has

been carefully considered by the Director ,SSB. The order pass-

~ed by Director SSB in this regard are re-producéd below 3~

D

mAfter going through the record it is felt there is

‘no justification in any away amending the remarks;recorded in

the ACR, as they are warranted by record on the subject® .

3 " Shri H.N.Singha, Area Organiser may be informed

accordingly.

- G B A WMe N WM R e MR TR um A M ap WR We @mm M W @GP A Sm MR ww M TR e =S s e e

Memo No. AP/CONF/A-1(8)98 Itanagar the 17th March/98.

Copy to 2~

1. Shri H.N.Singha,Area Organiser,SSB,Bomdila.
2. The Divisional Organiser}Manipur and Nagaland Divisadon,
Imphal for information.

Sd/-T. Namgaial
Dy. Inspector General

A. P. Division,SSB. ,Itanagar.
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7 ~ IN 9HE CEN'TRAL ADMINISTRATIVE FRIBUNAL
& GUWAHAY'1 BENCH
Nemy”
vgf Original Application No.213 of 1997

Date of decision: This the 16th day of November 1999

The Hon'ble Mr Justice D.N. Baruah, Vice~Chairman

The Hon'ble Mr G.L. Sanglyine, Administrative Member

Shri Harendra Narayan Singha,
Area Organiser (Staff),

1[. S.8.B., Kohima, Nagaland. «+...Applicant

By Advocates Mr B.K. Sharma,
Mr M. K. Choudhury and Mr S. Sarma.

- versus -

wt

1. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Cabinet Affairs,
New Delhi. '
2. The Director General of Security,
New .Delhi. )

. 3. The Principal Director, S$.5.B.,
New Delhi. ”
4. The Director, S.S.B.,
New Delhi. :
5. 8hri S.K. Sharma, Retired Divisional Organiser,
S-SeBs/
C/o Director, S.S.B.,

[ }n;gr:,‘zl"w.ew Delhi » ¢ 1} e e .Respondents

N £ e )
b S, - v ORDER
TN A
. .\’4’5‘“"::‘ -,”:':z. ~ l. ",l/
AT BRRUAH.J. (V.c.)

'
|
{

A fn this application the applicant has challehged the
o .

Annexure 2 Memorandum dated 27.6.1994 communicating the

]

advétao remarks to the applicant and also seecks direction to

the respondents to consider his caseé for promotion to the

”next;higher.grade of DIG within a time frame and also other

o *‘

consequential benefitg. &

) e | ' B2  Aemecans—
V.,
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Facts of the case are:

The applicant joined service as Circle Organiser

G
in

the year 1967. Thereafter he was promoted to the rank
of Sub Area Organiser in 1975. In 1984 he was further

promoted to the post of Area Organiser. In 1992 his next

prom?tion to the rang of DIG/Deputy Director became due

on ccempletion of eight years of service as Area

~ ¥ Organiser. According to the applicant he is the seniormost
.uArea09rganise:. During his tenuré he performed his duties
diligent%¥ ~and ea?ned reputation as a meritorious
offiqgrzl According to him in addition to his normal

duties, he achieved double the annual target in respect

of National Integration Camp.v_All these have- been
[
. R .
R © reflected in his ACR for the period 1993-94.

On 27.6.1994 the .applicant-- received a

hication about the adverse remarks as mentioned in

e ‘k\‘r' ,;t

N nnexure 2 Memorandum. Because of the adverseé remarks

=

“ : b
. ook
R L e
rd

applicant, though he was the seniormost and had
otﬁfrwiae a good- reputation, was not promoted. Accérd;ng
to, the applicant the .adverse remarks made by the
Rey%ew?ng_ Authority wag without any basis. There is
nothing in the _reéord to show that he deserved such
advepgg remarks. géiﬂg aggr;eved, the applicant submitted
Anne*upé 3 representation dated 12.8.1994. But the s8aid
. -representation was nof disposed of within tﬁe period of
8ix months. Situated thus, the aéplicant filed tﬁe
present  application on’ or about 29.7.1997. The

.- application was admitted and notice was issued.

4. In .due course the respondents have entered

. appearanco and filed.written statement. %

A

'ﬁﬁvg"—ﬁf_' N | 4
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the application the 4th
esentation rejecting the
was Communicateqd to

dated 17.3.1998 issueq
by the Deputy Inspector General,

A.P, Divisjion, 888,

The 8ubject matter of this application jg mainly

for exXpugction of the adverge remarkg against which the
representation waslfiled:but not disp?sed of and also for

» 8ubsequent ,p;gmotipp. We do not yngrstaﬁd_tunv the 4tp
I%réspondent could 'dispose_ 9f' the ‘rgpreée?tatiqh pen?ing
ﬁdféposal of this application jp View of thejprovisions
' ¢ v i

feontained . i Section -19  (4) of the Administratjve

-

Tribunals act, 1985,

fu
A
i

. . L !
4"'.'..';-1':%' - ".‘?:' ,i?"? 3;;1‘:‘ - ' ) ° l—
. iédﬁgfj y ;%w%&R”:y‘We have ‘heard both 8ides. pMr "§. Sarma, learned
' . P4y . | . !
AR L R ) T ‘ \
ié%i:fh .”¢95§fel-v£or the applicant submits that there was pg
plen f “"!!"l:‘ \ —_— : -
IR " NN V' S ) ! )
’%{Vt ": g “ﬁi}p ng in diaposing of the representation in view of ‘the
ALY Py s
. A . ; . MEYA L \ . , .
{M\.tkhy V.7 fact that - ag Per provision of Section 19 (4) of the
M T & .
gJL,%'gg;ﬁQdministrative Tribunals jce, 1985,
oY o

after admission . o
| ;

relevant

the application, every Proceeding under the

8ervice ryleg as to redressel of grievances in relation
. - ;o

+to 'the lsubject~matter of ' such application pending

Mr. B.s, Basumatary, learned_Addl. c.
Submits that there, ig no,

conclusjon,

+vapplicant deserved such.adverse”remafks, at least, there
1 A

should be some explanation for that.

.
- - - 1 -

.. - a—
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“ e . Yy ,]A .
.._RgpoggingVOfficer. However,

" up’ Lhis f;emark_ as - "a
per £
. C n

' ‘ dated 17.3,
“ Ei"":‘,—:f;.};" - H =
Jy;“kﬁﬁé/‘repgeaentation 0f the

speaking order and it does not

9. . In

10, The application is

4

€.

We have pPerused the content the ACR and the

adverse Yemarks. The ACR shows the Summary of the courses

attended by the applicant apg the grading ébtained by him

is 'very good!', Besides, tpe ACR also ,shows‘ that the

applicant cap read, write anpg Speak a number of langua

ges
includ;ng Bodo language.

Cit

tunity. The
Revigwing Officer ' hag opined that the applicant's
pé;formance has: peen ‘made very objectively by the

the Reviewing Officer summeg

4 ; expefienced.uofficer, but his

ance has not been upto expectation®,! op what basis
Theo»
tgebfﬁiliewing Officer came

. . » | " s
known, The Annexure 8§ order

to thisf'conclusion is not

applicant jg .also not
indicate anything.

View of the above "e find 4t difficult ¢

accordingly disposed of. No

'ordér as to costg.Certified 1o tie true Copy

]
" Sd/=VICECHAIRMAN
’ - Sd/MEMBER ()

17

ey efifaly , | {

'aq frar ()
o @eatral Administrative Tribural 13
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No. 22/3SB/A-82(18)-1I-3667-69.

DIRECTORATE GENERAL OF SECURITY.
(Cabinet Secretariat ).

East Block-V, R.k. Puram . )

New Delni ~110066.

Dated the

- MEORANDUM .

In compliance of the order dated 16,11.99 of
Cen%ral Addministrative Tribunal, Guwahati Bench, in Q. A. No.

. 213/97 filed by Shri H.N. Singha, the applicant -Vs- UOI §
others, the undersigned has,cargfuiky considered the represen-
‘tation dated 25.6.97, submitted by the applicant, which is |
~anne£ed as Annexure-~-V to the above C.A. A certified copy of

the CAT order dated=16.11.99 was received by Resbonﬁggf~§i:f
on 2.12.99. ’

2. The applicant has raisad the following points in the

/’
. ’ ¢ +
representations for consideration:.

a) //ggg:;;:;;;;:;;;;}’ Kokrajnhar Area headed by the

applicant was declared as " the Best Area' by the D. 0. North

e e s

Assam Division during ALl India Luty lLieet competition.

e
e

: !)" b) .. That, in addition to his normal duties, he achie-
:%Q@Q }ﬂh ,) ved the annual target for 1993-94 and conducted 202 NIP Camps.
4“ 9)4{ c) . That , D..C. North Assam Division gave him ' Adverse !
v Qy}éo ' remark's and also graded him as "Average! Which was inspired
' o 4
by malice, prejudice, bias .and inconsistency against him’,
5 }_"v It was intended to harm his career .
d) That, he made representation against "Adverse "

remarks witnih the stipulated period of 30 days .

contd...
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2.

a) That , DPC held in Aprilf 1997 for promotion

of Area Organiser to the rank of pIG, tock into account
;hese remarks and he , being the seniormoét area Orga-
nisex in the ssB, should have figured in the promoticn

list . .

C£) . That, he belong to ST and that he has been

adversely affected due to prejudicial recording of adv-

sxse remarks .

He has, therefore, prayed the ®“adverset remaxks_

' fsreccxded in his ACR be expunged and his report upgraded

.-

~ 3 That, the Respondent NO.4 in pursuance of the
: orddr Q£ the Hon'ble CAT, Guwahati Bench, peruséd cffi;
' A{ ¢ial records and after careful cohsideration of the

. points raised above} by the applicant, cbserves that

&

a) ' with repgard to the points raised in para 2 (a)

to-para 2 {(c), Respondent No.4 has gone through the foll.

" owing corresgpondences which were issued by the D.O., SSB.

North assam Division to the applicant relating to his

. performance in the field during the year 1993-94 and

apﬁlicant having been wérned in writing on three diff-
erent occassions about the shortcomings in his functi-

oning and attitude, the adverse remarks given in the ACR

' for 1993.94 are awarded ocbjectively and are fully justi-

:.'fied . » a {

W
I) D.O. NAD's Memo No. 9488 dated 15,9.93.

. overall woﬁking néeds'tg be improved .

‘ 'éhe perfoimance of Kokrajhar needs to be improved .

contdeeo
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3.

Officer is advised to concentrate on operational prepa-
redness and checking of field work/ta:gets etc. Als¢C he

" needs to superéise and guide his subordinates properlyte.

.. - II) Memo No. 11313 dated 4.11.93.

® .. . . . There seemg to be no effect or

change in the attitude of area Organiger and his working

- neads still lot of improvement . . . . The progress
"Of the area has not bean satisfacgory. It seems that 20 -

has (not) been taking my Inspections/observations seriom

R R

“‘usly“and continuing to flout the ozdgré“ o o o s e

’ . “
T e

ERIERS il s TP L e

(III) Memo No. 12250 dated 2.12,93.

" . . . Officer is advised to do his job
" ‘Yather thaﬁ‘doing his subordinate‘’s job . . . 20
is also required to bring about more effective improvement

in area‘'s Int. net work and repokting v o« e "

e The .Best area competition was conducted for the
. V JEastern Zone in,oqtober. 1993 by a Board of Offices

i b - detalled by the ssB Dte, 4in which out of four areas , the

| | ’ Kokrajhar area securxed only third positicn, not first as

" claimed by shri singha .

| CENERI B) with regard to points raised at para 2 (d),
| “'.Réspbnaent No.4 had not received any representation, now

anhnexed as annexure-~III to the Oa. E

. ‘ 4
c) with' regard to points raised at para 2 (e) above,

" the applicant was duly considered by the DPC held in the -

j. “t [ N ' ' ’ ‘Contddoo
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4.

year 1997, alongwith others, but he could not make the
grade due to his overall performance , which was consi-

dered by the DPC .

D) with regard to points raised at para 2 (f). it
is correct that the applicant belongs to ST community .
However, no prejudice has been caused to the applicant
on account of his belonging to sT community, as the
remarks in the ACR have been reviewed by the Reviewing
Officers, who has also assessed the overall performance
of the applicant as ‘average‘ during the period covered

in the ACR, with-out any prejudice or malice .

4. That, the present incumbent working as Réspc-
ndent No.4 1is only holding current charge of pirector,
sSB and therefore, the Principal Director, who is Res-
pondent No.3 in the above mentioned oOa., is vested with
the statutory powers and in exercise of the said power ,
I have considered the points raised by the applicant as
ment ioned in para’a‘supra . and the 0fficial communica-
tions mentioned in para 3 above and after careful consi-
deration of the representations and the objective assess-
ment made in the ACR of the applicant during the period
1993-.94 « by the Initiating Officer and Reviewing Officer
on the overall persormance of the applicant. I do not
find ‘any justification for amending the remarks endor=-

sed in the ACR by the Reviewing Officer .

5, In view of the foregoing, the unfersigned has

come to the conclusion that there is no metit in the

ropresentation of the applicant and, therefore, upholds

the remarks already endorsed by the reviewing authority

contdee.




5.
in the ACR of the applicant for the year 1993.94 .

Sd/ - Illegible,
28.12.99

TO : (NeS. SANDHU )
shri H.N.singha Principal pirector.

area Organiser,
Through D.0.A«P.

pivision,Itanagar{asPe.)

N-O-IOOOC ] ’ . -

copy £o:warded'for information to -

1. The pivisional Organliger ,SSB. A.P. pivision

. Itanagar -«

2. Tae pivisional oOrganiser, ssB, Na Division ,Tezpur -

/’
¢ 1’

sd/~ Illegible,

Principal pirector -
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0.A. NO. 92 OF 2000

Bhri HoNSIiN0NE o aeeeassoa fpplisant
UC_

8

tnion of India & Others ......Respondents

IN_THE MATTER OF ' .

1
P

Writvan statseent submitied by the Respondents

Yo kA

HRITTEMN STOTEMEMT

Tihe humble Respondents beg to submit theiry weitten

statement as follows ¢
. That mzb; regard to paras 1obto 441 of the 0O.6.,
the  respondents ey fto state that the contents of Sthase

paras  are matter of record and therefors nesd no reply. .
: :

Howsvey anyvithing oonbrary o She racorg 1s vehemently ' .
ki o J F )"

P . m‘
deniad.

2 That wiikh  regard to parva A2 of the OGA.,  the,

respondants bag Yo state that 1% is admiftted that thave ars

five Aveas including Kokvajhar in Morth fssan Division.  The

Combtade s
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Eﬂp ivant was postad to Kokrajhar in MNorth Ossam . Division

from April, 991 to July, 1899, The applicant had sarlier
& . , R C

dadmed -in DA No. 21397 thak hiﬁ*area 2. Kokrajhar which

participatedv in the ompwtstx)n had z=2 Q@P&d First position

, . ' \
shich i not corrsct.

/

T
w
o

| a

st Arsa Compebtition was conducted by | the

l

Eastern  Zone in October, 1993 by a Board of Officers de-—

‘."l"““““

ailett by the SEE Qirectwqate, in which out of four Areas

: ) : e " !
e Fokvrajhar Ayea secured only Third position. The appllw

br%—w~‘

-

nt  was  accordingly  informed vide  Mamo dtg. 29 1f~?”

Tur ther, participdting in S8E Duty Mset has nathiing to oo
%ith the ACR grnianu; The compeiant authority undar whom the
il ’ oo

| - : : e . .

applicant was worlking, afiter making objsctive assessment of

He work  for the whole y@ar, i.e. 1993-94 has  recorded

¢ B , .

s . .

A5 5 B HREMEN § agazﬂ;+ gach ool. of his A0Rs,

. E
8 ' . X o
Tew o That with regard to para 4(3) and 4(4) of the OA,

she res puﬂﬂ?ﬂfm beg to submit that it is correct that the

3
|

gpplitant,wam arking as fArea Drganiser a2t Hokrajhar Huring

m??uﬁméu As the post of DJI.B. of Morth Assam Division was
} “ “ o .

P : . ¢

lving vacant, it wazs ovdeved that Bhri 8.K.Bharma, 00, MAD

] s ) - - 9 » . - s
will hold the additional charpge of BIG, MNAD in addition  to

2

- him oown dutiss. Hs such, Bhri Ga.t.Gharma, the then D.0O., NAD

had initiated his ACR for the poriod of 199394, On the

ra

Lontd, ... -
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"

ot overzall performance and after making objective

T
-
2t
vt
ft
u

assessment of work done by the applicant, assessment' has
beer recorded in dhe ACR. The saiad ACR was furiher revisued

1m0

b&

and  acceptad by the next higher authorities., It is @

mentioned here that displeasure of Director,SER and record:
- 3 pe

>3

able warning was rﬂﬂVu e to the applicant during 199394

piftich i anciosed as ﬁnnaﬁuwe" BB o ready vafevanos.

. That with regard $o para 4(5) of &the O/, the
respondents beg to submit that the FPpPF%MNﬁB inn dated 1o-
GB-94 ( Gnnexure -11 of éhe said 08 ) has not been recelved
V231 Jﬂa.ﬁffiiﬂ of fhs bire"*ut,ﬁmbf

b That with regard to para 404 and 4(7) of thé A,
the respongdents ﬁag o submit that regarding the representa-
tions dated 1'«qu9%/and kbR ﬁj/ submitted by the applicant
against aﬂgéﬁse ramarks, i1t is reiterated that the represen—.
tations  of tﬁe‘ applicant have not been received by the
respondeants. Hawavéw, ore legal notice sent by the applicaﬁt
through  his Rdwonmate maﬁ'reéeiv&ﬁ ay SBHB Directorate,in
wiioh he haﬁ,raiﬁed prisvances reparding noa-disposal  of
fiis representation for axpungtimh of éiuerﬁe ramaris reﬂmw§~
ad in his ACR for the year 19%93-%4 and non cmﬂgidarafiﬂﬁ of
his oase fﬁr promotion by the DPO held during the month m%

April, 1997 and obther connsoisd matisrs pertaining  to his



respondents beg Yo stste that the aopl

‘mervice caresr. The compstent audhority after dus considera—

1

tion of the said legal notice wis-a-vis relevant records,
ignored the same as the issue raized in  fthe notice weprs

found to e ﬁ?uuld af merit.

by That with regard tTo para- 48} of the DA, rthe

oant on his  bhaing

(XN

gl

B
ot

Ligible for considevation for promotion to the next higher
grade, has duly been considersd along with others in  all
' i

DRCs held during angd after 1992 $i11 date. Fue ther, sitgs

‘u

e Appit'ar? ciowid not obtaine®  the wsinimuam preﬁt“'bud‘

B
]

banoh mavk, his case wias nob recompended for promotion o

'
the rank of D.I1.G6. by the DPC held for this purpose. On  the
other hand, both S/8hrei Rinchin and a,ﬁ,Sayana, tha o 57T
Officars though juniors to the applicant obtained $he re-

u;rwu banch wark and ware accordingly promoted o the rank

of "DIG o0 the basis of recommendations of the DPO,

.

"7 ‘ That with vegard o para-4(9) of the 08, the
. L]

2HEON awfﬁ.‘beg to wtate that it is again veiterated that
reprementations  dated 12-09-94, PG99 and BSe-6-9F as
mantioned by fthe applicant agaipmt adv&waﬂ Pﬁm&rks ot the
WHEAP 1?@3“?4 havé not besn received in the SEE DireﬁtQ?aﬁen

Howaver, ths DPLD which met on 09-04-97 has also considered

i

1)

the gromotion of the applicant along with others but as  the

-

A

1

Contide . e



applivant could not obtaingd the minimum benoh marks he  was

not recommandsed for gromotion to the rank of DIE.

£. That with regard to parag-401Gr of  ths DA, the
respondent | bag to state that Shri 6.8.8ayana, though junior

o vh

w

applicant has bsen promoted to the rank of DIG on the
basizs of rﬂﬂgmmemdaﬁiaﬁ oaf DRO. As the applicant ﬁduld‘ not
ofrtain the minimusm prescribed bench marks hie was nod recom-
mended %mr pﬁmmmtimn by DPC. On receipt of his abplicatiﬁn
far  transfer the compstant awthority bhad pﬂ%t?ﬁ the appli-
cant at ?mmﬁila'in AP Divizion to aveild sabarrassment as
agitated by him.

2 . Thnat with regard to baraw%(ii) of  the 0/, the

papondents’ bag to state that it is adweitted that the appli-
2]

want was placed at B81.2 of the senjority list. According  to

SEE  (Sr.Executive Servics Rule 1997 ) Area Gréaﬂiﬁ@r with
pight years mervics iﬁ entitled for considervation of promo-

tiwﬂ by the rank of DRIG. Thowgh S/8hri S.k.Chakraborty  and

’ ‘ . R

T, Nampial wers Jjunior to the applicant they were promobed

an the basis of merit list drawn by the DPC fﬁr ﬁrmmmtiwn g

ths  rank éf DI, If‘iﬁ again reiterated that as t%e appii-

want  could not ﬁakﬁ the grads far‘ﬂramatimn to the rank  of

o~y "
2 5 %‘I &

LW

i

sould not be promoted as DIB though his juniors have

hean promated as DIG.

Contd....
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10 That with regard $o para-4(12) of the 04,

~
respondants beg o submit that as regards contention of the

-

pefitimnav; peritaining to the achisvemsny of anmsal  target
during 199324, $he agﬁagﬁmeht of good work has been record-
2o in the ool. of ACR meant for this purpose. Therefors, $he ’
giood wafk done by the applicant has been appreciated  ang
\

recorded in the ACDR relevantly and for lapses the assessment
o185 beun made accordingly in ﬁhe AR df IR93-94 by the
tmﬁtewneﬁ.authmritie%n

1i. That mith regard o para-4{(13: of the A, the
'raapmndemta beg Yo submid that.ths position has air&aﬁ? heen
explﬁined in para- 42, Howewvsy, the Hokraihar Area of Nﬁ.
Rivision has sscured only Third position and not the First |
posi tion &ﬁiciaiméﬁ by khe applicany out of four fHreas.

>

12 That with regard 0 para-403i4) of the 04, the \
regpondents  beg to submit that in compliance to ths judgs-

. . . . . T pey g =y g gox
mant  of AT Guwahati dated 16-110-99 in O do. 2137927, the

preprasentation  of the applicant has been disposed off by a

ay

.

reasonsd  order under the signature of the Principal Direo—

. . oy . ) ) 1oy g o -y \
JRNE] pS = b WS u kS PRSINN ST [ R~ 2 -\'-\.?l Lt B
boe, vespondzot Nood vide the Die Mamo  dated L1259

(Appendix & o the O4).

Contd.. ..
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R That with rvegard fo para 3018 of the D& ,the
respondents  beg to submit that contents of this para  is

matg1r of record and thersfore peeds no reply.

14, © That with regard to paras 4¢1&) , 4(17} and 4 (18

¥
L
aty

the 08, the rsspopdents beg to submit that  duricng  the

:nﬂUkﬂﬁ of arguments in O/ No. 213797, the HOR dossisrs of the

n

Applicant were submitied befors the Hon'ble Court  and  the

mama wers perused by the Hon'ble court before dizposing off
the case. On the basis of judgement of CAT, Buwahati in 06

i

Mo 215727, the respondent Mo.3 has disposed off ths repre-—

wantation of the applicant by a reasoned deer isnued undern
damn Mo, 2RS/EBRAZ/EE (1817 E&&. Hid 29-12-99 ( Annexurs -G

Lo the DAY, ' ' ‘

15, That with V? hrﬂ to opara 4019 and 4 (ZGy, to fthe

r

oA, the reﬁﬁwnﬁem%a 'bﬂg L aubmit that the alisgation é
lave 11&3; By the applicant against Bhri 2.k, Eharma  ave  wun-

nded .and untrue. It is periinent {0 mertion that Bhri
:S,{.Ehavma has sinc? supsrannuatzd from Bove. feryice e.e.f.

0T 1997, Ih s

i1
o

3
W
B
23
"3
1]
s,
o
1
“i
w
L2l
i3]
[
=
1]
~1
oy

that the displaasure
of Divector 88 arnd veoovdable warning ware issued o the
/ .

Applicant in the vear 199394,

Contdees.n
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That with regarg to para 51 of the O0OA the
. gars v

it is oa mathtar of recovd and

ot

res nund»i e heg to submit tha

calls for no reply on behalf of resp nﬁpntm.

¢

17 That with regard to para 523 of Sthe 04, the

rapondente De2g o submit that the position explained by the

T

T

appplicant is nmr correct and highiy aisconcesived and mis-

igading. fAs pey judgement delivered by Hon'ble Oourd on Lé-

s \

iz

‘2
i

Y

1199, hg Principal Director, the res pmnﬁw‘ iy«
carefully oconsidevsed  the repressentation submitied by the

applicant  and passed ovder which have peen ocommunicated o
e
the applicant vide 888 Die. Memn No,22/888/ A2/BE18Y-1X

21292 { Annsxurs »A tiy btha 04 3.

182, That with regard Lo para 3(3) and 3(4) of the O,

the respondents beg to submit that the contents of  fhase

.

paras are hioghly sisconceivesd , misleading and devoid of

merit. Position regarding the same has  alvsady  Deen  ex-

olained in above paras.

19, That with regard $o para 34053 of the O6, the
respondents beg o submit thst the position mentionad by the

applicant is not corvect. In addition to the adverse antry

in the qu for the year 1993-94 , $the applicant was awardsd

Caﬁtn..,.




. _.(’3

the displeasurs of the Director,S5B and written prarning for

the wvear 1993-24 for failure in $he capacity as  Supesryvisory

Lfficer / Drawing and Disbursing Pf ioev. Though the appli-

want was awarded adverse remarks du ing 5Q~J«“4 e has baen

ot
Dyl

considarad  for promobtion along with other but he eould

abfain reguired bench marks and hencs could not be pvomo b ed

N ' That with ragard %o parz 508 of the 24, the

submit that the factual position is that

D
~
il

respondants beyg
the applicant was considered for prosotion along with  obh-

gra, bDut as he could not obtain $he reguired bench marks ha

BRSSP E prosmoted.

at  with  regard o para S(7) of thea Bh, the

respondants beg Yo submit that the allegation levelled by

The applicant sgainst Shri S.E.Sharma ars un-founded, hig%ty

mismonceived, wrong  and denied. The factual position has
S o . ' ,
alveady been explainsd in para-5S(2), Ths applicant  along

wWith othe2rs was oon ?11@reﬂ for promotion by the duly consti-

buted [PC. The said OPC did not take into acoount  the  ad-

BT

2 remarks vecorded in the ACR ofF the awplimag}ﬂ Howevar,

Thet .

5e;;LLH wE the applicant could not obtain the raguired bencoh

i

marts which s ab"mlu*e’ Coa@Tessary for the prowotion o the

mnexd grads and hernce he oould not bes pramoated.

Contd. ...
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2. That with regard To pava 5B and 39 of the 04,
the reszpondents bDeg to submit that  the factusl ﬁmﬁitiwn
regarding these pavas are 3s followss. The'appliéant not orly
garned  adverse remarks ut also raceived displeasure of
Divactor EE% and written warning during the period 1993-94,

He was considersd for promotion along with others but  could

tic

.

23

it

moh obtain the rgquiweﬁ banch mafks, Therefore, no iniu

has been done tm_th&vaﬁplifant“

23, That with regard to para & of the O&, the
!

w&%pmﬂﬁanta.beg £ submit that it is denisd that ?he repree

mantation of the applicant has been dispossd of e m& - A T ]

speaking order by respondent No.3. The respordent Na.ﬁ had

fonote of the whole case and afver careful consideration

\...
:

>

Y]

)
0
i
it
o)
L

a reason and speaking order in  ocompliance  to the
dirsction of the Hon'ble UAT Busahati given on 16-11-9% in
O Po. 213 of 19

7.

A
”N

249, That with regavrd to para 7 of the DA, thes rae-

. . . . ‘ et i <
spondants beg o submit that 1Y is pertinent o meation here

that  the applicant had zarlier filed am 08 Wo.213  of 19e7

befors  the Hon'ble AT Buwahati which was cdimposed off  on

{;t}ntdﬂ a3



- {11 -
b That with vregard Yo para 8 .«

respondsnts to

hag

]
H

position as  narvvabtsd

)

paras of the 04, it

baing ddvoid of me

reguired bench marks meas

sl

at  with

3 e Y

rasponden s

asubmit
in tha vaply

w5 prayved thag

-y 4n
L

herce be onuld aod be prooobed as

regard

Pt

that in light

the
The applizant

for promotion to

Dit.

to parva 9

furniabhed

instant

ul

submit that as the applicant

of  the factual

o

forgoing

A be  dis-
failead o obbtain

¥  the the

m‘{‘\ ¥

make the grads due o his overall performance he could notb
he promotad as DIB. 1t is prayed that in fubture the DPOs  as
and when oonveysd (0 consider for promotion o thae rank of

Fulfillment of overall

submission infterim velief as saught by

e granted o Hdim.
=7, That

the reespondents

1

pa

with vregard

bey to subhib

alifications.

Do IR

n

tha

B

paras 10, 11

5 that

awailable’vaﬁéﬂxieﬁ will consider #ha
along witﬁ other eligible manﬂiﬁate% and in case
the reguired grade he will be prosotsd
light of

ap

the contents

suh jact o

Hthe above

plicant may not

12 of  $the 04,

£

W thesa

razm are matiter of record and need no reply,

ot oo



[]
1

in light of the position parrated above, thers iz

o omerit in the cas: and 1t {s praysd that the sase wmay he

dismissed baing devoid of merit.

\ .

I, &hri E.P.Kaushal, DRepubty inspector Heneral,

' 1]
2EE, Horth fssam Dvision, Teopur do hereby verify that the
zonbents  stated in the written statement are trus to  my
knowledge, believe and jnformabtion amd no materiasl fact has

besn suppressed.

e
i
W

AL 1 sign fthis verification fo-day on this  day

Cthe 17 th Raw of May, 20046,

DELLARANT

Dy. Inspector General
N. A. Division : 8. 8, B,
Tezpur,
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GUWAHAT I

0. A NO. 92/2000.

Shri Harendra Narayan Singha .
... Applicant.
-Versus-
Union of India and others.

...Respohdents.

AN AFFIDAVIT-IN-REPLY FOR AND ON BEHALF OF THE
ABOVE-NOTED APPLICANT TO THE WRITTEN STATEMENT

FILED BY THE RESPONDENTS:-

I,Shri Harendra Narayan Singha,son of Late
Girish Chandra Singha, aged about 58 years , resident of

Kokrajhar Town in the district of Kokrajhar, Assam and pre-

“sently serving as the Area Organiser,SSB,Kokrajhar,Assam do,

hereby, solemnly swear and affirm as follows :-

1. That the copy written statement filed for and
on behalf of the respondénts has been served on my advocate.I .

have gone through the same and understood the contents thereof.

2. That the statements made in paragraph 4(3) and
4(4) in OA NO. 92/2000 have been admitted to be correct that

the applicant was working as the Area QOrganiser,SSB at Kokra-

jhar during 1993-94 .

contd...
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2.

It is specifically admitted that the post of DIG of
North Assam Division, SSB,Tezpur was lying vacant and as such
it was ordered that Shri S.K. Sharma, Divisional Organiser,SSB,
NAD,Tezpur would hold the additional charge of DIG,SSB,NAD,

Tezpur in addition to his own duties .

It is further specifically admitted that, as such,
Shri S.K.Sharma,the then Divisional Organiser »SSB,NAD
Tezpur (while holding additional charge of DIG SSB,Tezpur) had
jnitiated the A.C.R. of the applicant for the period of

1993-94 .

While stating, in paragraph 3 of the written statement ,
that the said A.C.R. was further reviewed and accepted by the
next higher authorities, the respondents have wilfully refrained
from admitting the fact the next authority who reviewed the
A.C.R. for 1993-94 and recorded averse entries was none other
than Shri S.K. Sharma, the then DO, N&D, Tezpur. There was no
explanation as to why the Reviewing Authority (D0, SSB, Tezpur)
disagreed with his own recordings in the A.C.R. as the Initia-
ting Officer without recording any cogent reason whatsoever
specially when the down-grading of the remarks recorded even
after a month or so by the Reviewing Authority had specific and

far-reaching bearing on the promotional prospects of the

applicant .

It has been specifically alleged that Shri S. K. Sharma
acted both as HeInitiating Officer and the Reviewing Officer
but the respondents have admitted the initiation of the ACR

bvahri Sharma while, avoiding the review part,the respondents

contds ..
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3. CZﬁB
have said that "the said A.C.R. was further reviewed and

accepted by the next higher authorities®. In the absence of

specific‘denial, jt is to be construed that the respondents have

admitted the same .

A perusal of the Annexure-B to the written statement

has revealed that displeasure of the Director,SSB,New Delhi

with warning was conveyed to the applicant at the instance of
Shri S.K.Sharma who was the Div;sional Organiser,SSB,North Assam
Division,Tezpur. In the contextvof what is stated above, it has
pecome palpably clear that Shri S.K. Sharma was determined to
finish the career prospects of the applicant for reasons best
known-to him only., The applicant became shocked and surprised

that the displeasure of the Director,SSB,New Delhi with warning
was conveyed to the applicant who never received such a commu-

nication till date.In fact,the petitioner was not aware of any

displeasure/warning having been ever communicated to him.

3. | That the applicantg begs to state énd submit that
he had submitted the first representation dated 12.08.94 against
the remarks recorded in his ACR for 1993.94 and thereafter he
had submitted several reminder ~representations addressed to
the Director,SSB,New Delhi. While the applicant was functioning
as Area Organiser (Staff) in the office of the DIG, SSB ,
Kohima.he had submitted another detailed representation dated

J
05.06.97 to the Director, S3B,New Delhi (Respondent No.4 )

through proper channel and the same was duly forwarded to the
Director, SSB by the Divisional Organiser,S.S.B., Imphal under
cover of his office memo No. HNS/ AO-9 6/ MD/5254-55 dated

10, 7.97. The copy of the said forwarding letter dated

10.7.97 was also endorsed to the D. I.G. , SSB, Kohima with

reference to his letter no. 1511 dated 7.7.97 .

contdee..
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4.

In paras 4 and 5 of the written statment, the res-
pondents have categorically denied to have received the
representatiéns- one dated 12.08.94 QAnnexure-II of the OA
at page 22) and the other dated 25.06.97 (Annexure,IV of the
C. A, at'page 34) and there is no satisfactory explanation as
to why the representations filed by the application to safe-

guard his career prospects had missed the destination .

The applicant further begs to state that,during.
the pendency of the OA 213/97 filed by the applicant before
this Hon'ble Tribunal, the applicant received an extract of
confidential memo No. 22/SSB/A 2/(18) 10/30 dated 06.03.98
issued by the SSB Directorate to the DO,SSB,M & N Division,
Imphal and others whereby it was conveyed with referehce to
memo No. HNS/A0-95/MD/1022-25 dated 06.12.97 forwarding the
representation submitted by thé applicant (posted to Bomdila
as A.O. at that time) praying for exbunction of adverse remarks
fecbrded in his ACR for 1993-94, that the said representation
had been carefully considered by the Director, SSB,New Delhi

and passed the following order :—

# After going through the record, it is felt there is
no justification in any away amending the remarks redorded in
the A.C.R., as they are warranted by record on tﬁé subject",
The above-noted order passed by the Director,SSB was communi-
cated by the D. I.G. ,SSB,A, F.Division, Itanagar by his office

memo No.AP/CONF/A-1(8) 98 dated 17.03.98.

Erom what is stated above, the respondents have

missed their own official record dated 17.3.98(Annexure-X of

OA )and continued to reiterate,till submission of their

contd...
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Written statement on 7.6.2000,that the respondents had
not received any of the representations except a legal
not ice on the subjeci-The applicant has reason to believe
that the impugned adverse remarks were inspired by malice
and were illegal and unfounded and deserve expunction.
some vasted interests are at work to ruin the career

pospects of the applicant .

A cOpy of the forwarding letter dated 107497

of the DO,ssB, Imphal forwarding the represen-

tation dated 25406497 to the Director,SSB and
memo dated 17.3¢98 are annexed herewith and

marked as Annexure-“a" and "p* respectively.

4. That ,with regard to para 6 Of the written state-
ment , the applicant begs to state that the respondents
have admitted that s/shri L.rRinchin and G.S.Sayana were

Junior to the applicant and that théy were promoted to the

rank Of DeI4Ge. superseding the applicant (in 1997).

As stated by the respondents, the applicant

might Dbe considered alongwith other eligible candidates

by the De.P.C. which met o©On 9.4.97 and thereafter but the

respondents have avpided a direct reply to the allegation

that the candidature of the appl icant alongwith his A«C-Re

dossier includ ing one for the year 1993.94 was placed

before the D.P.C. during pend

ying for expunction of the adverse remarks re

for 1993.94.It is pertinent to point out

ency ©of his representat ions

corded in

pra
that

his ACRaA

contde «»
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‘ all such representations against adverse remarké shoald
| be dec ided as expeditiously as possible by the competent
authority and in any case, within 3{(three) months from
the date of submission of the representations.adverse
remarks should not be deemed to be operative and cannot
be acted upon if any representation filed within the

prescribed 1limit is pending .

S That, with regard to para 7 of the written

statement , the applicant begs to state that although the

respondents have taken shelter on the plea ©of non-receipt

of the representations dated 12.8.94, dated 09.09.96 and

25.06.9’7, the fact;t remaing that the ACR dossier of the

applicant including one for the year 1993.94 containing

adverse remarks was placed before the DePoC, for which

the applicant could not get selected for pramotion.

6. That, with regard to the statement made in

para 13 of the written statement, the applicant states
that the position regarding disposal of one of the repre-

,New pelhi has been
£ idavj.t .

sentat ions by the pirector, SSB

explained fully in fore-going para 3 of this af
It is reiterated that the order of the Director.

gsB,New Delhi, as communicated by the DeI+C. ,SSB,AePe

pivision,Itanagar by his memo dated 17.3.98, during the

ency of oa 213/97 before this Hon'ble tribunal ,after

pend
has contravened the provisions

admission of the Oa.

. contained in section 19(4) of the a.T.act., 1985.

contde s
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7. That ,with regard to para 14 of the written

statement, the applicant begs to state that after perusing

[l

the aA.C.R.'s placed before this Hon'ble Tribunal, this

Hon'ble Tribunal was pleaéed to record the findings at

para 8 of the order dated 161199 .

This Hon'ble Tribunal, by order dated 16.11.99,
disposed of the OA 213/97 whereby the Hon'ble Tribunal set
aside the order dated 17.3.98 (annexure-X or.OA 92 at
page 51) and directed the respondents to dispose of the
representation of the applicant by a reasoned order as to

how the adverse remarks could be made .

In canpliance of the order dated 16.11.99 passed
in oa 213/97, the Principal Director,ssB, New Delhi
(Respondent No.3) disposed of the representation dated

25.697 (annexure-IV at page 34) by the impugned order

No 22/ssB/a 2/82(18)-11.3667 dated 29+12.99 whereby the
representation was rejected by taking into consideration

3 (three) further alleged nwarnings * which were never
received by the applicant and about which no mention had
been made in earlier communications. Inspite Of specific
order dated 16.11. 99 at serial 9,{annexure-xI at page 52)
the impugned order dated 29012.99 {annexure-xIIl at page 56)
has not contained any reason as to how the adverse remarks

cculd be made o

8e That, with regard to the statement made in para

15 of the written statement,the pet it ioner begs to state

contdeese
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that no unfomnded and dntrue allégations have been levelled

against Shri S.K.Sharma in paras 4(19) and 4(20) of the 0. A,

What has been alleged was that Shri S.K. Sharma,
being the Reviewing Officer as the IG/DO, held the additional

charge of the post of DIG,SSB,Itanagar who is the Initiating
Officer of the ACR of the applicant and as such Shri Sharma
initiated the ACR for 1993-94 marking and recording ”very good™®

and in the general remarks column, it was further recorded that

the applicant is a fit person to get promotion in his turn,

- Shri S.K.Sharma, being the Reviewing Officer,reviewed his own

recordings as the Initiating Officer and recorded,after one

month or so of the initiation of the & C,R. recording as"a

experienced Officer but his performance has not been upto

. The applicant was finélly graded as MAverage®,
This Hon'ble Tribunal,by order dated 16.11.99 (Annexure-XI at

page 52) has observed that on what basis the Reviewing Officer

came to this conclu31on is not known .

The respondents have neither admitted nor dehied

that Shri S.K.Sharma acted both as the Initiating Officer or
the ACR of the applicant for 1993-94 and as the Reviewing
.Officer which supports the case bf the applicant.The respon-
denfs want to get away only by stating that the allegations
1evellgd‘against Shri S.K.Sharma (since superannuafed with effect
froml30.07.1997) are unfounded and untrue .,Facts borne on

Tecord should have been specifically admitted or denied.

The respondents have reiterated that the displeasure

of the Director,SSB,Néw Delhi with "warning®™ was conveyed to

contda.. .
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the applicant in terms of memo dated 4.9.93(Ahnexure-"B“ of
the written statement at pégit13) but it is not properly
reflected that the Directo;[ponveyed his displeasure with
warniﬁg_to the applicant only at the instance of the same

Officer,namely,Shri S;K;Sharma, as he then was . /45'S+aiﬁﬁzl
oxlvove) B WWM »-Q,:_egcﬂ_ ov<r nocailtyes Sudh e
WMM«\‘L{N&\\-W CQW\VW OL_;CO &’ew{‘({ é)/TLu 2—6."{-1()1N)—§’$ BAI
9. That the applicant begs to state and submit
that this Hon'ble Tribunal, by order dated 16.11.99
(Annexure-XI of the OA at page 52), at para 8 ,had observed,

" we find it difficult to accept the adverse remarks made

by the Réviewing Of ficer " and directed the respondents

to dispose of the representation of the applicant " by a

reasoned order as to how the adverse remarks ®ag@gx could be

made, The impugned order dated 29,12,99(Annexure-XII at
page 56) does not contain any reason as to how the adverse

remarks could be made .

10. That , being highly aggrieved by the impugned
order dated 29.12.99, the applicant has filed this original
application No. 92/2000 praying for relief.

11, That the applicant begs to state and submit

that, in view of the attending facts and circumstances of

the case,the applicant is entitled to the reliefs prayed
all
for in OA 92/2000 with/consequential benefits .

contdes.
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| H12‘ | That the statements made in paragraphs 1 to
§

. .1 11 of this affidavit are true to my knowledge and belief and

ghat I have not suppressed any material fact .

w Identified by me:
i

-
(@ x.Qay)

{ Advocates e
! vocate )A]Ql \ Shondhe e L3
DEPONENT

:‘ '‘Solemnly affirmed before me by the
ji deponent who is identified by me Shri
| C N Do ,Advocate on thés

—
it day of February,2001 at Guwahati.

@ S}f%i 'miiOb,

ADVOCATE : GUWAHATI.
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T am directed to forward herewith a 8elf

-@Xplanatory rep:csentation ‘addressed to the D,GJ(S)

‘yreceived from Shri H.N. Singha, Area Orgaﬂisnr(staff)

‘“,in the . office of the D.I.G,, Kohima regardinq

éxpunction of adverse remarka recorded in the ACRB™

’
)

. -~ ." 3 \ . _ - - - . .
12, . The decision/orﬁers of the compcteﬂt
authority may kindly ba conveved at an oarly late
please,

JEncl := As stated ' ’ — .
“Yours fafithfullye. .

-S4
Area Organiser(admn)

. Copy to s-L/The 0,-.h.. Kohimu with ref,

to nis letter MNo. 1511 dated 7-7-97

for favour of informe tinnh, please. pe

L
' X 'Y
v‘&i}’)/‘, RO ‘J-

- ; T IO s

: Araea Orqanis :x (Admn) |
/ .
3

_for 'the year 1993-94 of .the officer for favour of / ;N;;,
.\furthcr Necessary acLion plea,e, <

<o RFbIcl"RrD
No. mrs/.\o-se/m)/ 5- /5(( TNL t U<°
Directorate Generai o?’&ecurity, , A
. 0ffice of the PDivisional Organiser,’. .
SSB, Manipur & Nagaland D‘ViSion, ’r e
" Imphal - 795001 ‘ :
T - Dated, the /o/?/q-‘-f S
. ‘t'O. AY ' .‘ "
‘ The Director, 83K, —_— o
. ‘ SSR’ ‘Directorate, o e T
Lol e East .klock - V o R AP
R Ko Purem, New Delnl - 66, Tt e e K
QULJeut s+ Submission of repreaentation~é' o
in respect of H, N.:Singhy . o
Area: Orgoniser(Sta£ Ve PR PR
. sir, o SREE
4 -
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ANNEXURE-#B® _

CONF IDENT IAL

EXTRACT FROM SSB DIRECTORATE CONFIDENTIAL MEMO NO.22/SSB/

A 2(18) 10,30 DATED 06. 3.95 ADDRESSED TO DIVISIONAL ORGANISER,

M & N. DIVISION,IMPHAL,A. P, DIVISION, ITANAGAR,N. A, DIVN. TEZPUR
AND OTHERS -

Sub ject :~Expunction of adverse remarks on ACR for the year
1993-94,

Please refer to your memo No.HNS/A0-95/MD/1022-25
dated 6.12.97 forwarding representation of Shri H.N. Singha,

A.O.Kohima (now posted to Bomdila A;P.)regardihg expunction of

adverse remarks recorded in his ACRs for the year 1993-94.
2. The representation of Shri H.N. Singha,A.0. has been

- carefully considered by the D irector,SSB, The order passed by

Director SSB in this regard are re-produced below:-

"After going through the record it is felt there is

no justification in any away amedding the remarks recorded in

| the ACR ,as they are warratted by record on the subject."

3. Shri H.N.Singha,Area Organiser may be informed

accordingly.

Memo No,AP/CONF/A~1(8)98 Itanagar the 17th iarch/98.
Copy to:

1.Shri H.N.Singha,Area Organiser,SSB,Bomdila.
2. The Divisional Organiser,Manipur and Nagaland Division,

Imphél for information.

Sd/-T. Namgaial
Dy. Inspector General

A.P.Division,S3B. , Itanagar.



